
BEFORE THE NATIONAL GREEN TRIBUNAL(SZ) AT CHENNNAI 

O. A. No. 180 of 2021 

 

Baddam Raji Reddy 

....Applicant 

-Vs.- 

Union of India, 

Rep by its Secretary, 

MoEF&CC, New Delhi & Ors 

....Respondents 

 

Index to typed set filed by MoEF&CC 

(1st Respondent) 

 

Sl 

No 

Date Particulars Page 

No 

1.  29.07.2022 Notification issued by MoEF&CC 1 

2.  27.09.2022 Office Memorandum issued by MoEF&CC 8 

3.  02.06.2023 Letter from ES&T Dept, Govt of Telangana to 

Telangana State Pollution Control Board  

11 

4.  09.06.2023 Letter from MoEF&CC to SEIAA Telangana 12 

5.  26.06.2023 Report of SEIAA Telangana 13 

6.  05.07.2023 Letter from Telangana PCB to Zonal Office PCB 44 

7.  12.09.2023 Letter from Zonal Office PCB to Advocate 45 

8.  14.09.2023 Letter from MoEF&CC to Sub office of MoEF&CC 47 

9.  14.09.2023 Letter from MoEF&CC to Telanagana State PCB 49 

10.  26.09.2023 Site Inspection Report 51 

11.  27.09.2023 Letter from MoEF&CC to IRO, Hyderabad 218 

 

Dated at Chennai this the 4th day of October 2023 

 

 
Sai Srujan Tayi 

Counsel for MoEF& CC/1st Respondent 

Contact No: 98414 41438 

Mail ID: sai@girisai.com 

 

 



5171 GI/2022 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 29 िुलाई, 2022 

का.आ. 3573(अ).—कें द्रीय सरकार, भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) में प्रकाजित 

अजधसूचना सं. का.आ. 2733(अ), तारीख 30 िुलाई, 2019 के साथ परित अजधसूचना सं. का.आ.1533(अ), तारीख  

14 जसतंबर, 2006 द्वारा भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) में प्रकाजित भारत सरकार के 

तत्कालीन पयाावरण और वन मंत्रालय की अजधसूचना के परैा 5 के उपपरैा (ग) के परंतुक के अनुसरण में, आवश्यक और 

समीचीन समझते हुए,--  

(i)  राज्य स्ट्तर पयाावरण समाघात जनधाारण प्राजधकरण, तेलगंाना के अध्यक्ष और सदस्ट्य ; और  

(ii) राज्य स्ट्तर जविेषज्ञ अंकन सजमजत, तेलंगाना के अध्यक्ष और सदस्ट्यों   

को 30 िुलाई, 2022 से बारह मास की अजतररक्त अवजध के जलए या यथाजस्ट्थजत, नया राज्य स्ट्तर पयाावरण समाघात 

जनधाारण प्राजधकरण, तेलगंाना और नया राज्य स्ट्तर जविेषज्ञ अंकन सजमजत, तेलगंाना, िो भी पूवातर हो, के पुनगािन तक 

उनकी अवजध का जवस्ट्तार करती ह ै।  

[फा. सं. आईए3-13/2/2022-आईए.III] 

डा. सुिीत कुमार बािपेयी, संयुक्त सजचव 

 

स.ं   3408] नई ददल्ली, िुक्रवार, िुलाई 29, 2022/श्रावण 7, 1944  

No. 3408] NEW DELHI,  FRIDAY, JULY 29, 2022/SHRAVANA 7, 1944  

सी.जी.-डी.एल.-अ.-29072022-237718
CG-DL-E-29072022-237718
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the, 29th July, 2022. 

S.O 3573(E).—In pursuance of the proviso to sub- paragraph (c) of paragraph 5 of the notification 

of the Government of India in the erstwhile Ministry of Environment and Forests, published in the Gazette 

of India, Extraordinary, Part II, Section 3, Sub section (ii), vide, number S.O 1533(E), dated the 14th 

September, 2006 read with notification number S.O. 2733 (E), dated the 30
th
 July, 2019, published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub section (ii), the Central Government being 

considered necessary and expedient, hereby extends the term of the,- 

(i) Chairman and Members of the State Level Environment Impact Assessment Authority, 

Telangana; and  

(ii) Chairman and Members of the State Level Expert Appraisal Committee, Telangana, 

for a further period of twelve months with effect from the 30
th
 July, 2022 or till the re-constitution of the 

new State Level Environment Impact Assessment Authority, Telangana and the new State Level Expert 

Appraisal Committee, Telangana, as the case may be whichever is earlier. 

  [F. No. IA3-13/2/2022-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  2485] ubZ fnYyh] eaxyokj] tqykbZ 30] 2019@Jko.k  8] 1941 
No.  2485] NEW DELHI,  TUESDAY,  JULY  30,  2019/SHRAVANA 8,  1941 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 30 जुलाई, 2019 का.आ. का.आ. का.आ. का.आ. 2733273327332733(अ)(अ)(अ)(अ)....————के� �ीय सरकार, पया�वरण (सरं�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (3) �ारा �द  त शि# तय$ का �योग करते 'ए और भारत सरकार के त कालीन पया�वरण और वन मं+ालय क� अिधसूचना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 (िजसे इसम. इसके प/ चात् उ# त अिधसूचना कहा गया ह)ै के अनुसरण म. रा4 य 5 तर पया�वरण समाघात िनधा�रण �ािधकरण तेलंगाना (िजसे इसम. इसके प/ चात् �ािधकरण, तेलंगाना कहा गया ह)ै का गठन करती ह,ै िजसम. िन7 निलिखत सद5 य ह$गे, अथा�त्:-  1. �ोफेसर एम. आनंद राव, # 8-48 /1, 5=ीट-8  हबसीगुडा 500007, हदैराबाद।  अ?य�; 2. डॉ.बी. नरसैया,  मका. नं. 6-3-98, 4th @ॉस, हि5तनापुरी, सैिनकपुरी, िसकंदराबाद-500094, तेलंगाना सद5य; 3. सरकार के िवशेष सिचव,  पया�वरण, वन और जलवायु पBरवत�न िवभाग,  तेलंगाना सरकार। सद5य-सिचव।  2.  �ािधकरण, तेलंगाना के अ?य� और सद5य राजप+ म. इस अिधसूचना के �काशन क� तारीख से तीन वष� क� अविध के िलए पद धारण कर.गे । 
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 3.  �ािधकरण, तेलंगाना ऐसी शिDय$ का �योग करेगा और ऐसी ��@या का अनुसरण करेगा जो उD अिधसूचना म. िविनEद�F ट हG । 4.  �ािधकरण, तेलंगाना अपने िविनHय तेलंगाना रा4य के िलए पैरा 5 के अधीन गBठत रा4य 5तर िवशेषL अंकन सिमित (एस.ई.ए.सी.) क� िसफाBरश$ के आधार पर अपने िविनHय दगेा । 5.    के��ीय सरकार, �ािधकरण, तेलंगाना क� सहायता के उMे/य के िलए तेलंगाना रा4य सरकार के परामश� से रा4 य 5तरीय िवशेषL अंकन सिमित (एस.ई.ए.सी.) (िजस ेइस अिधसूचना म. इसके पHात् एस.ई.ए.सी., तेलंगाना कहा गया ह)ै का गठन करती ह,ै िजसम. िनNिलिखत सद5य ह$गे, अथा�त्:--    1.    �ोफेसर चौ. कृFणा रेPी,                                                 -अ?य�;  मका.नं. 2-2-20 /एल/7, गो�डने टावस�-1, # 401         डीडी कॉलोनी, हदैराबाद 500013, तेलंगाना ।                                2.   डॉ. (Rीमती) तृिS िवजया लTमी                                          - सद5य;         सहायक �ोफेसर (सीिनयर 5केल) और अ?य�ा,         पया�वरण िवLान और �ौVोिगक�, अ?ययन बोड�         पया�वरण िवLान और �ौVोिगक�, सं5थान क. �         जवाहरलाल नेहX �ौVोिगक� िवYिवVालय           हदैराबाद, तेलंगाना।                                           3.    Rी रवZ� समाया मंि+,                                                     -सद5य;   मका.नं.3-5-44/1, अका�िडया अपाट�म.ट नंबर 301   ईडन गाड�न रोड, हदैराबाद -500 001, तेलंगाना।    4.   Rी सुरेश                                                                 -सद5य;         बी-106, िनज़ामपेट रोड, कुकट प�ली    हदैराबाद, तेलंगाना।     5.   डॉ. वेमुला िवनोद गौड़,                                                      -सद5य;         मका.नं.6-156 Rीदगुा� ए5टेट,   दीSीसरीनगर, म�दनागुड़ा,   हदैराबाद -500 049, तेलंगाना।  6.   डॉ. के. िशवकुमार                                                        -सद5य;   ^लैट 302, _लॉट 328, मेहर िनवास   6वां चरण, कुकटप�ली हाउ`संग बोड� (केपीएचबी), कुकटप�ली   हदैराबाद -500 072, तेलंगाना।    7.    �ोफेसर ए. पनासा रेPी,                                                  -सद5य;  �ोफेसर और �मुख, रसायन िवLान िवभाग,  िवYिवVालय कॉलेज ऑफ इंजीिनयbरंग िवभाग, उ5मािनया िवYिवVालय  हदैराबाद -500 007, तेलंगाना।    8.   �ोफेसर सी. व.कटेYर,                                                   -सद5य;         वन5पित िवLान िवभाग,         यूिनवdस�टी कॉलेज ऑफ साइंस, उ5मान िवYिवVालय                 हदैराबाद -500 007, तेलंगाना ।  
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3    9.    �ोफेसर पी. रेPी नाइक                                                  -सद5य;           हडे, �ािण िवLान िवभाग           यूिनवdस�टी कॉलेज ऑफ साइंस, उ5मािनया िवYिवVालय            हदैराबाद 500 007, तेलंगाना ।    10.    डॉ.पी. राधा कृFण                                                        -सद5य;           मका.नं. 3-15-219, बहार 9/40, सहारा रा4य      मंसूराबाद, एल.बी.नगर     हदैराबाद -500068, तेलंगाना   11.     Rी िब�ला येला रेPी,                                                     -सद5य;   1-8-559, बालासमु�म,    हनमक$डा वारंगल - 506001, तेलंगाना।    12.   संयुD मुfय पया�वरण अिभयंता,                                            -सिचव।          तेलंगाना रा4य �दषूण िनयं+ण बोड�, तेलंगाना।   6.  एस.ई.ए.सी., तेलंगाना के अ?य� और सद5य इस अिधसूचना के राजप+ म. �काशन क� तारीख से तीन वष� क� अविध के िलए पद धारण कर.गे । 7.  एस.ई.ए.सी., तेलंगाना ऐसी शिDय$ का �योग करेगी और ऐसी ��@याg का पालन करेगी जो उD अिधसूचना म. िविनEद�F ट हG । 8.  एस.ई.ए.सी., तेलंगाना सामूिहक उhरदािय व के िसiांत पर काम करेगी और अ?य� � येक मामले म. सव�स7 मित पर प'चंने का �यास करेगा और य�द सव�स7 मित पर नहZ प'चंा जा सकता ह ैतो ब'मत का मत अिभभावी होगा । 9.  तेलंगाना रा4य सरकार, �ािधकरण तेलंगाना और एस.ई.ए.सी., तेलंगाना के िलए सिचवालय के Xप म. काय� करने के िलए �कसी अिभकरण को अिधसूिचत कर.गी और सभी िवhीय और संभार तं+ संबंधी सहायता, िजसके अंतग�त वास-सिुवधा, पBरवहन और उनके सभी कानूनी कृ य$ क� बाबत अ�य सुिवधाएं भी हG, उपलjध कराएगी । 10.  �ािधकरण, तेलंगाना के अ?य� और सद5य$ तथा एस.ई.ए.सी., तेलंगाना के अ?य� और सद5य$ क� बैठक क� फ�स, या+ा भhा और मंहगाई भhा तेलंगाना रा4य सरकार के िनयम$ के अनुसार संदh �कया जाएगा । [फा. सं. जे-11013/12/2015-आई.ए.-I (एम)] अर`वंद नौBटयाल, संयुD सिचव  
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th July, 2019 

S.O. 2733(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the 

erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 2006 

(hereinafter referred to as the said notification), the Central Government hereby constitutes the State Level 

Environment Impact Assessment Authority, Telangana (hereinafter referred to as the Authority, Telangana) 

comprising of the following Members,  namely: — 
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1. Professor M. Ananda Rao, 

#8-48/1, Street No. 8,  

Habsiguda - 500007, Hyderabad.  

-Chairman; 

2. Dr. B Narsaiah, 

H. No. 6-3-98, 4
th
 Cross, Hastiinapuri, Sainikpuri,  

Secunderabad – 500094, Telangana  

-Member; 

3. Special Secretary to the Government,  

Environment, Forests, Science and Technology Department,  

Government of Telangana.  

-Member Secretary. 

2. The Chairman and Members of the Authority, Telangana shall hold office for a term of three years from 

the date of publication of this notification in the Official Gazette.  

3. The Authority, Telangana shall exercise such powers and follow such procedures as specified in the said 

notification. 

4. The Authority, Telangana shall take its decision on the recommendations of the State Level Expert 

Appraisal Committee (SEAC) constituted under paragraph 5 for the State of Telangana. 

5. For the purpose of assisting the Authority, Telangana, the Central Government in consultation with the 

State Government of Telangana, hereby constitutes the State Level Expert Appraisal Committee (SEAC)  

(hereinafter referred to as SEAC, Telangana) comprising of the following Members, namely:-  

1.  Professor Ch. Krishna Reddy, 

H.No. 2-2-20/L/7, Golden Towers-II, #401,  

D.D. Colony, Hyderabad - 500013, Telangana. 

-Chairman; 

2.  

 

Dr.(Mrs.) Thatiparthi Vijaya Lakshmi,  

Assistant Professor (Senior Scale) and Chairperson,  

Board of Studies Environmental Science and Technology, 

Centre for Environment Institute of Science and Technology, 

Jawaharlal Nehru Technological University, 

Hyderabad, Telangana.  

-Member; 

3.  Shri Ravindra Samaya Mantri, 

H.No.3-5-44/1, Arcadia Apartment No.301,  

Eden Garden Road, Hyderabad – 500 001, Telangana. 

-Member; 

4.  

 

Shri Suresh,  

B-106, Vertex Prime, Nizampet Road, Kukat Pally,  

Hyderabad, Telangana.  

-Member; 

5.  Dr. Vemula Vinod Goud, 

H.No.6-156, Sridurga Estate,  

Deepthisrinagar, Madinaguda,  

Hyderabad - 500 049, Telangana. 

-Member; 

6.  Dr. K. Shivakumar,  

Flat 302, Plot 328, Mehar Nivas,  

6
th
 Phase, Kukatpally Housing Board (KPHB), Kukatpally,  

Hyderabad - 500 072, Telangana. 

-Member; 

7.  Professor A. Panasa Reddy, 

Professor and Head, Department of Chemistry,  

University College of Engineering, Osmania University, 

 Hyderabad - 500 007, Telangana.  

 

-Member; 
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8.  Professor C. Venkateshwar,  

Department of Botany, 

University College of Science, Osmania University,  

Hyderabad - 500 007, Telangana.  

 

-Member; 

9.  Professor B. Reddya Naik, 

Head, Department of Zoology, 

University College of Science, Osmania University,  

Hyderabad  500 007, Telangana. 

-Member; 

10.  Dr.P. Radha Krishna,  

H. No. 3-15-219, Bahar 9/40, Sahara States  

Mansoorabad, L. B. Nagar  

Hyderabad-500068, Telangana. 

 

-Member; 

11.  Shri Billa Yella Reddy, 

1-8-559, Balasamudram,  

Hanamkonda Warangal - 506001, Telangana. 

 

-Member; 

12.  Joint Chief Environmental Engineer,  

Telangana State Pollution Control Board, Telangana. 

-Secretary. 

 

6. The Chairman and Members of SEAC, Telangana shall hold office for a term of three years from the date 

of publication of this notification in the Official Gazette.  

7. The SEAC, Telangana shall exercise such powers and follow such procedures as specified in the said 

notification.    

8. The SEAC, Telangana shall function on the principle of collective responsibility and the Chairman shall 

endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall 

prevail. 

9. The Government of Telangana shall notify an agency to act as the Secretariat for the Authority, 

Telangana and SEAC, Telangana and the Secretariat shall provide all financial and logistic support including 

accommodation, transportation and such other facilities in respect of discharging their statutory functions.   

10. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the 

Authority, Telangana and SEAC, Telangana shall be paid as per the rules of the State Government of 

Telangana. 

[F. No. J-11013/12/2015-IA-I (M)] 

ARVIND NAUTIYAL, Jt. Secy. 
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To, 

L-11011/11/2021-1A-(RV) 

Sir, 

Government of India 
Ministry of Environment, Forest & Climate Change 

(Impact Assessment Division) 

Deputy Director General of Forests (C) 
Integrated Regional Office Hyderabad, 
3rd Floor, Room No. 309, 
Aranya Bhawan, Opp. RBI, Safiabad - 500004 
District Hyderabad (Telangana) 
E-mait: iro.hyderabad-mefco@gov.in 

MOST IMMEDIATE 
NGT MATTER 

Indira Paryavaran Bhawan, 
2nd Floo, Vayu wing, 

Jor Bagh Road, 
New Delhi-110003 

Tele: 011-20819283 
E-mail: saurabh.upadhyay85@gov.in 

Date: 14th September, 2023 

Sub: Original Application No. 56 of 2023 in the matter of Baddam Bhaskar Reddy and 
Ors. vs Union of India & others tagged with Miscellaneous Application No. 4 of 
2023 inOriginal Application No. 180 of 2021 in the matter of Baddam Raji Reddy 
and Ors. vs Union of India & others before the Hon'ble National Green Tribunal 
(SZ), Chennai-reg. 

This is with reference to the above- mentioned subject matter, wherein a 
Miscellaneous Application no. 4 of 2023 in OA No. 180 of 2021 was filed by the applicant in 
the instant matter stating: 

"5. Despite the Judgement passed by this Hon'ble Tribunal, the project proponent is continuing the illegal construction and expansion of the project without valid Environment Clearance. The project proponent has been using police force to forcefully remove the 
project affected persons from the affected area and fill the reservoir. That the project proponent is illegally executing the Project defying the judgement dated 10.02.2022 passed 
by this Hon'ble Tribunal in O.A. No. 180 of 2021..." 

2. The matter was heard by the Hon'ble Tribunal on 24.07.2023 (copy enclosed) wherein it has been observed that the Project Proponent had already completed the protection and finishing works for 85% of the completed work and the Project proponent has confirmed in its affidavit that in spite of an order of injunction granted by this Tribunal, they 
have carried on the work. 

3. It is, therefore, requested to have a site inspection conducted and to provide a 
detailed report to ascertain if EIA Notification, 2006 continues to be violated even after 
restraining orders of Hon'ble NGT and directions passed by SEIAA Telangana while issuing 

L-11011/11/2021-IA-I(RV)
1014374/2023/IA-II(NCM)

1500/1512
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TOR under violation Category. The above information may be provided latest by 20.09.2023 So as to enable the Ministry to file a compliance report in the matter. The matter listed for 

This issues with the approval of the competent authority. 

Enclosed: as above 

Yours faithfully, 

2023 

(Dr Saurabh Upadhvav) 
ScientistC 

hearing on 5.10.2023. 

L-11011/11/2021-IA-I(RV)
1014374/2023/IA-II(NCM)

1501/1512
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To 

Sir, 

L-11011/11/2021-IA1 (RV) 
Government of India 

The Member Secretary 

Ministry of Environment Forest & Climate Change 
(Impact Assessment Division) 

Telangana State Pollution Control Board 
A-3, Paryavaran Bhavan, Sanath Nagar Rd, 

Sanath Nagar Industrial Estate, Sanath Nagar 
Hyderabad, Telangana 500018 
Tel. No. - 040 2388 7500 

MOST IMMEDIATE 
NGT MATTER 

Email: ms-tspcb@telangana.gov. in 

2nd Floor, Vayu Wing, 
Indira Paryavaran Bhawan, 

Jor Bagh Road, 
New Delhi-110003 

Tele: 011-20819283 
E-mail: saurabh.upadhyay85@gov.in 

Date: 14th September, 2023 

Sub: Original Application No. 180 of 2021 in the matter of Baddam Raji Reddy and 
Ors. vs. Union of India & others before the Hon'ble National Green Tribunal 
(SZ), Chennai-reg. 

With reference to the subject mentioned above, it is to inform that vide final order 
dated 10.02.2022 (copy enclosed) the Hon'ble NGT (SZ) has directed that ... the State of 
Telangana is restrained from proceeding with the project further till the proceedings initiated 
by the Ministry of Environment, Forests and Climate Change (MoEF& CC) is completed. 

2. Earlier, a Joint Committee was constituted by the Hon'ble Tribunal, comprising of a 
Senior Officer from MoEF&CC, Regional Office, Hyderabad along with other expert 
members of other government offices/ departments, to ascertain the issues raised in the 
instant matter. The Joint Committee conducted the site visit and based on the observations, 
a report was filed on 29.09.2021 stating certain non-compliances. Thereafter, the MoEF&CC 

also issued a show cause notice on 07.01.2022 to the project proponent on account of 
changing the scope of the project without prior environmental clearance and non-compliance 

3. On 15.02.2023, the SEIAA, Telangana issued Terms of Reference (ToR) to the 
Project Proponent (copy enclosed) wherein under 'Specific Terms of Reference' it is stated 
that -

Point no. xi Ü): "The State Government/State Pollution Control Board has to take 
action against the project proponent under the provisions of section 19 of 
Environment (Protection) Act, 1986 and further no consent to operate to be issued til 
the project is granted EC(if Credible action was not initiated). 

of environmental conditions. 

L-11011/11/2021-IA-I(RV)
1014374/2023/IA-II(NCM)

1502/1512
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4. Under Point no xvi of the TOR latter it is also stated that: "The project proponent 
should stop construction activity forthwith and shall also comply with the terms of 
provisions of the S.0. No. 804 (E) dt. 14.03.2017; S.O.1030 (E), dt. 08.03.2018; and O.M. 
dt. 07.07.2021 issued by the MoEF&CC, Gol w.r.t. SOP for identification and handling of 
violation cases under ElA Notification, 2006." 

5. The project proponent has been directed by the Hon'ble Tribunal as well as by 

SEIAA, Telangana not to start the construction work at the proposed site till the project is 
granted Environmental Clearance under the provisions of the ElA Notification, 2006, as 
amended. In view of the above, it is requested to confirm if credible action has been taken 
against the Project Proponent as per the directions of the SEIAA, Telangana vide ToR 
Letter dated 15.02.2023. 

6. The desired information may please be provided on TOP PRIORITY so as to 
enable the Ministry to take further necessary action to ensure the compliance of directions 
of Hon'ble NGT (SZ) in the matter. 

Encl. as above 

Copy to: 

Dr 

Yours faithfully, 

Saurábh 
2023 

yey Scientist C 

Irrigation & GAD Department, Telangana, Rep. by its Principle Secretary, J-Block, 
6th Floor, Room No: 623 Secretariat Road, Opp. BRKR Building, Hyderabad, 
Telangana 500022 Mail: enc_major@yahoo.co.in Phone: 040-23452620/ AD(YPS)) 
Guard file 

L-11011/11/2021-IA-I(RV)
1014374/2023/IA-II(NCM)

1503/1512
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f, -neil: iro.tldenbrd-uefcc@gotjr

Tel: M)- 29390053

F. No : EP(A)iIRO-HYDNGT(SZyENV/089/2oz r 
I e 16 Dated:26.09.2023

Dr. Saurabh Upadhyay
Scientist'C'
IA Division (Hyder-Thermal)
2od Floor, Vayu Wing
Ministry of Environment, Forest and Climate Change
New Delhi

Sub: Original Application No. 56 of 2023 in the matter of Baddam Bhaskar Reddy
and Ors. Vs Union of India and others tagged with Miscellaneous Application
No. 4 of 2023 in Original Application No. 180 of 2021 in the matter of Baddam
Raji Reddy and Ors. Vs Union of India and others before the Hon'ble National
Green Tribunal (SZ), Chennai - reg.

Dear Dr. Saurabh Upadhyay ji,

The undersigned is directed to refer to MoEFCC letter No. L-l l0l l/l l/2021-
IA-I (RV) (Computer No. 165806) dated 14.09.2023 on the above subject and inform
that the undersigrred has conducted a filed visit to Indiramma Flood Flow Canal
Project from Sri Ramasagar Project with expansion of Gouravelly Reservoir from
1,410 TMC to 8.33 TMC, at Gouravelly Village, Akkanmapet Mandal, Siddipet
District, on 21.09.2023.

The detailed inspection report is enclosed along with Annexwes I -13 for your
kind perusal and necessary action.

Yours faithfully,

{
(Tarun Kathula)

Director/Scientist' F'
Email: tk.kathula@gov.in

Tel: 040-29390051
Encl: As above.

Copy to:

l. ROHQ, MoEFCC, New Delhi

,r 9j

51



DETAILED REPORT OF SITE INSPECTOIN CONDUCTED IN VIEW 

OF HON’BLE NGT (SZ) O.A No. 56 OF 2023 IN THE MATTER OF 

BADDAM BHASKER REDDY AND ORS. VS UNION OF INDIA & 

OTHERS TAGGED WITH MISCELLANEOUS APPLICATION NO. 4 OF 

2023 IN O.A NO. 180 OF 2021 IN THE MATTER OF BADDAM RAJI 

REDDY AND ORS VS UNION OF INDIA & OTHERS 

 

The Ministry of Environment, Forest and Climate Change (MoEFCC) has 

directed its Sub-Office of MoEFCC at Hyderabad to conduct site inspection of 

Indiramma Flood Flow Canal Project from Sri Ramasagar Project with 

expansion of Gouravelly Reservoir from 1,410 TMC to 8.33 TMC, at 

Gouravelly Village, Akkanmapet Mandal, Siddipet District and provide a 

detailed report to ascertain if EIA Notification, 2006 continues to be violated 

even after restraining orders of Hon’ble National Green Tribunal (NGT) and 

directions passed by SEIAA Telangana while issuing Terms of Reference (ToR) 

under violation Category, in order to file a compliance report in the matter 

before the next hearing of 05.10.2023.  

 

2.    In view of above, Sh. Tarun Kathula, Director/Scientist ‘F’, Sub-Office, 

MoEFCC, Hyderabad has conducted a field visit on 21.09.2023 to the project 

site, Indiramma Flood Flow Canal Project from Sri Ramasagar Project with 

expansion of Gouravelly Reservoir from 1,410 TMC to 8.33 TMC, at 

Gouravelly Village, Akkanmapet Mandal, Siddipet District.  

 

3. Government of Telangana has proposed Indiramma Flood Flow Canal 

from Sri Rama Sagar Project (SRSP) with expansion of Gouravelly reservoir to 

house excess flood water. In the original  proposal of the undivided Andhra 

Pradesh, the Flood Flow Canal (FFC) project was cleared in 1996 in 64th 

Technical Advisory Committee of Central Water Commission to facilitate 

irrigation to an area of 2.2 lakh acres by diverting about 20 TMC of surplus 

flood water for SRSP which comprising: (i) Combined Storage Reservoir – I 

across Peddavagu II and Korutlavaagu near Konaraopet village, Karimnagar 

District with a storage capacity of 7.346 TMC to irrigate an ayacut of 32,000 

acres, (ii) Mid Manair Reservoir with a storage capacity of capacity of 25.873 

TMC to irrigate an ayacut of 68,000 acres and (iii) Gouravelly Reservoir with a 

storage capacity of 1.095 TMC to irrigate 1,20,000 acres was proposed. The 

total storage of three reservoirs is 32.314 TMC and the approved water 
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utilization is 21.332 TMC of water.  Accordingly, the project proponent 

(Undivided Andhra Pradesh) has obtained environment clearance dated 

14.05.2003 (Annexure – I). 

 
Original Plan of FFC 

 

4. However, due to protest by local people against the Combined Storage 

Reservior – I across Peddavagu II and Korutlavaagu near Konaraopet village, 

Karimnagar District with a storage capacity of 7.346 TMC to irrigate an ayacut 

of 32,000 acres, the Government of Telangana has proposed to increase the 

Gouravelly Reservoir from 1.410 TMC to 8.23 TMC. However, PP has not 

obtained EC and has completed majority of the construction work of the project 

as per the below plan.   

 
Re-engineered plan with enhanced storage of Gouravelly reservoir 
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5. In this context, the submerging villagers of Gouravelly reservoir has filed 

the case OA No. 180 of 2021 before Hon’ble NGT (SZ), Chennai on the re-

engineered proposed without obtaining environmental clearance from Ministry 

of Environment, Forest and Climate Change. Upon hearing the matter, Hon’ble 

NGT (SZ) has constituted a Joint Committee on 13.08.2021 and the committee 

has visited the site on 23.09.2021 and filed its report on 29.09.2021. The Joint 

Committee has clearly reported that the scope of the project has been changed 

without approval of MoEFCC and the committee has proposed an 

Environmental Compensation of Rs. 2,05 crores for the said violation.  The 

copy of the Joint Committee report is at Annexure-2. 

 

6. Upon examination of the Joint Committee report and information filed by 

other¸ the Hon’ble NGT has disposed the case on 10.02.2022 (Judgement is at 

Annexure 3) with the following operative part to MoEFCC: 

 

“...3. Since the Ministry of Environment, Forests and Climate Change 

(MoEF& CC) has come to the conclusion on the basis of the material 

collected by them that the present project requires a further 

environmental clearance, the State of Telangana is restrained fro* 

proceeding with the project further till the proceedings initiated by the 

Ministry of Environment, Forests and Climate Change (MoEF& CC) is 

completed. 

 

4. If the project proponent makes an application for including the change 

of scope and applies for Environmental Clearance (EC) the same should 

not be granted by way of an amendment to an existing EC and the entire 

process will have to be reassessed afresh  

 

5. Ministry of Environment, Forests and Climate Change (MoEF&CC) is 

also at liberty to conduct a further enquiry regarding the nature of 

damage caused and also the cost required for restoration of damage 

caused to the environment and reassessment of the compensation to be 

recovered from the State of Telangana. 

 

6. The Ministry of Environment, Forests and Climate Change 

(MoEF&CC) is directed to complete the process of the enquiry as early 

as possible at any rate within a period of four months and submit the 
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further action taken report before this Tribunal after the expiry of four 

months has to be fixed by this Tribunal...  

 

7. In this regard, MoEFCC in compliance of the final order passed by this 

Hon'ble Tribunal dated 10.02.2022 has filed its action taken report (Annexure-

4) on 18.05.2023 with the following actions: 

 

i. The matter was taken before the EAC and the Ministry examined the 

response submitted by the Irrigation & CAD Department, Government of 

Telangana for issuing Show-Cause notice in consultation with EAC 

(River Valley and Hydro-electric) and they were also called for personal 

hearing before EAC. 

ii. The EAC meeting took place on 15th June, 2022 wherein after detailed 

deliberation it was observed by the EAC that "based on fact submitted by 

the project proponent and report of the Joint Committee, it has been 

confirmed that the project involves violation and the project will be 

appraised by the EAC as per the Standard Operating Procedure (SoP) for 

identification and handling of violation cases under EIA notification, 

2006 mentioned in OM dated 7.07.2021. The EAC therefore, suggested 

the project proponent to submit the proposal a fresh at PARIVESH portal 

for terms of reference (ToR) under violation category." 

iii. Since notification S.O. No. 1886 (E) dated 20.04.2022, states that 

irrigation projects, mentioned at Item no. I (c) of the Schedule to the EIA 

Notification, 2006, as amended, irrespective of its command area, are 

Category 'B' project and shall be appraised by State Environment Impact 

Assessment Authority (SEIAA), except for irrigation projects involving 

inter-state issues. Accordingly, the Engineer In-Chief, Indiramma Flood 

Flow Canal Project from Sri Rama Sagar Project with expansion of 

Gouravelli Reservoir, Irrigation & CAD Department of State of 

Telangana has submitted the proposal (No. SIA/TG/RIV/40936512022) 

on 06.12.2022 titled as "expansion of Gouravelli reservoir, from 1.410 

TMC to 8.23 TMC" before the State Environment Impact Assessment 

Authority (SEIAA) in compliance of the aforesaid order seeking Terms of 

Reference (ToR) for conducting EIA study under the provisions of EIA 

Notification, 2006, as amended in violation category. The State Expert 

Appraisal Committee (SEAC) i.e., the technical body of the SEIAA, 
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Telangana has considered the proposal in its 210th meeting held on 

03.01.2023 and inter-alia recommended that: 

 

".... The SEAC confirmed the project as a case of violation of the 

EIA Notification, 2006 and the project has to be considered in the 

terms of the provisions of the S.O. No. 804 (E) dated 14.03.2017, 

S.O.1030 (E), dated.08.03.2018, and O.M. dated 07.07.2021 & 

O.M. dated 28.01.2022 issued by the MoEF&CC. Gol with respect 

to SOP for identification and handling of violation cases under EIA 

Notification, 2006. 

 

After detailed discussions, the proponent is directed to prepare EIA 

report, as per the Standard Terms of Reference (TORs) issued by 

the MoEF&CC. GoI for " l (c) river valley projects" and following 

Additional Terms of Reference along with the Specific Terms of 

Reference with respect to violation as per S.O. No 804 (E) 

dt.14.03.2017 & s.o.1030 (E). dt. 08.03.2018 and OM dt. 

07.07.2021 & 28.01.2022 undergo the process of Public Hearings 

(District wise) in consultation with TSPCB and submit final EIA 

report along with minutes of Public Hearings and response of the 

proponent to the issues emerged in the Public Hearings to the 

SEAC for appraisal. 

 

The Additional Terms of Reference given are:  

• Capacity table (1 metre interval) with graphical 

representation.  

• Details of submergence  

• Details of development of greenbelt as per the Report of the 

Joint Committee constituted by the Hon'ble NGT. Chennai.  

• Compliance of Order dt.10.02.2022 in OA No. l80 of 2021 of 

the Hon'ble NGT, Chennai. 

 

iv. Thereafter, accepting the recommendations of the SEAC, the State Level 

Environment Impact Assessment Authority (SEIAA) has accorded 

Standard ToR along with Public hearing and following specific and 

additional ToR to the project on 15.02.2023 (Annexure – 5) in its 

meeting held on 04.02.2023 which inter alia includes the following:  
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• The State Government/SPCB to take action against the project 

proponent under the provisions of section 19 of the Environment 

(Protection) Act, 1986, and further no consent to operate to be 

issued till the project is granted EC (if Credible Action was not 

initiated). 

• The project proponent shall be required to submit a bank guarantee 

equivalent to the amount of remediation plan and natural and 

community resource augmentation plan with the SPCB prior to the 

grand of EC. The quantum shall be recommended by SEAC and 

finalize by the regulatory authority. The bank guarantee shall be 

released after successful implementation of the EMP followed by 

recommendations of the SEAC and approval of the regulatory 

authority. The proponent also shall pay penalty amount to be levied 

by SEIAA as per O.M. dated 07.07.2021. 

• Assessment of ecological damage with respect to air, water land 

and other environmental attributes. The collection and analysis of 

data shall be done by an environmental laboratory duly notified 

under the Environment (Protection) Act. 1986, or an environmental 

laboratory accredited by NABL or a laboratory of a Council of 

Scientific and Industrial Research (CSIR) institution working in the 

field of environment. 

• Preparation of EMP comprising remediation plan and natural and 

community resource augmentation plants or responding to the 

ecological damage assessed and economic benefits derived due to 

violation.  

• The remediation plan and the natural and community resource 

augmentation plan to be prepared as an independent chapter in the 

ELA report by the accredited consultants.  

• Funds shall be allocated for Corporate Environment Responsibility 

(CER) for various activities therein. The details of fund allocation 

and activities for CER shall be incorporated in the ELA/EMP 

report.  

• Capacity table (1 meter interval) with graphical representation.  

• Details of submergence  

• Details of development of greenbelt as per the Report of the Joint 

Committee constituted by the Hon'ble NGT. Chennai.  
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• Compliance of Order dated 10.02.2022 in O.A. No. 180 of 2021 

(SZ) of the Hon'ble NGT, Chennai. 

 

v. Apart from the above, SEIAA has directed the project proponent to stop 

construction activity forthwith and to comply with the terms of provisions 

of the Gazette Notification S.O. No. 804 (E) dated 14.03.2017; S.O.1030 

(E), dated 08.03.2018; and Office Memorandum dated 07.07.2021 issued 

by the MoEF&CC with respect to the Standard Operating Procedure 

(SoP) for identification and handling of violation cases under EIA 

Notification, 2006.  

 

8. In this background, the Original Application No. 56 of 2023 (SZ) & I.A. 

No.58 of 2023 (SZ) with Miscellaneous Application No.04 of 2023 (SZ) in 

Original Application No. 180 of 2021 (SZ) was heard by Hon’ble NGT on 

04.05.2023, 25.05.2023, 17.07.2023 and 28.08.2023 and found Hon’ble NGT 

order in O.A. No.180 of 2021 (SZ) judgement dated 10.02.2022 (Annexure 3) 

was not obeyed by the Project Proponent and is carrying the work without 

obtaining fresh EC for change of scope in the project. In this regard, Hon’ble 

NGT has directed Member Secretary – Godavari River Management Board 

(GRMB) and also the Additional Chief Secretary – Irrigation & CAD 

Department, State of Telangana to look into the issue and take appropriate 

action and report the same by way of filing the report of status before Hon’ble 

NGT. 

 

9. Accordingly, GRMB has visited the site on 01.08.2023 and the report of 

the GRMB is at Annexure – 6. The Member Secretary of GRMB in the report 

mentioned as below: 

 

“ ....It is appropriate to indicate that due to total halting of execution of 

works at the fag end of completion of the project, the benefits which could 

be harvested early by the farmers have been delaying the improvement of 

ecosystem of command area are also getting delayed. Further GRMB 

Officials observed that there has been considerable damage to the 

unfinished surface of the embarkment by forming gallies at many 

locations which is also a matter of serious concerns for the stability of the 

embarkment. The project authorities may have to take immediate 

necessary action by getting due approvals from Hon’ble NGT in the form 
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of some basic procedures and maintains of works to protect the structure 

from further damage to avoid creation of any week zone in the structure. 

Further, keeping any hydro mechanical equipment ideal for long period 

will also cause damage to those equipment and need frequent operation.  

 

10. Further, PP informed that GRMB officials has visited the project site 

second time on 14.09.2023 and has surveyed for installation of cameras. 

However, PP informed that installation of cameras was not yet completed due to 

due to heavy rains. 

 

11. Special Chief Secretary, Irrigation and CAD Department, Government of 

Telangana has also submitted a detailed reply to Hon’ble NGT on 24.07.2023 

and the same is at Annexure 7. In the report, it stated that 85% of the work is 

completed by January 2020 i.e., before the filing of OA. 180 of 2021 case in the 

Hon’ble NGT, Chennai and 90% of the work was completed by the time the 

Hon’ble NGT has disposed the OA. 180 of 2021 case on 10.02.2022.  

 

12. The Special Chief Secretary, ES&T Department vide letter dated 

02.05.2023 has directed Member Secretary, TSPCB to initiate credible action on 

the violation by Project Proponent of Indiramma Flood Flow Canal Project by 

invoking powers of 19 of the Environment (Protection) Act, 1986 for taking 

legal action under Section 15 of the Act for the period from which the violation 

has taken place. The letter is at Annexure – 8. Accordingly, Member Secretary, 

TSPCB vide letter dated 05.07.2023 has directed the Environment Engineer, 

Regional Office, Sangareddy-II to ensure immediate stoppage of construction 

work and take necessary action on violation of EIA Notification, 2006 against 

the proponent (Indiramma Flood Flow Canal Project under the provisions of the 

Section 19, Environment (Protection) Act, 1986. The letter is at Annexure 9. 

 

13.  The Environmental Engineer, Regional Officer, TSPCB has requested the 

Ld Advocate vide letter dated 12.09.2023 to file case before First Class Judicial 

Magistrate Court against the Project Proponent. The letter is at Annexure 10. 

The Ld Advocate has filed the affidavit on 13.09.2023 in the court of the 

Hon’ble Judicial First-Class Magistrate at Husnabad, Siddipet District 

(Annexure 11).  
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14.  As per the letter No. B/473/2020 dated 06.04.2023 issued by Revenue 

Department, Telangana, land acquisition payments and R&R payments were 

made to the concerned at Gouravelli project situated at Gouravelli of 

Akkannapet Mandal, Siddipet District. A total amount of Rs. 398.crores are 

released for land acquisition (3870 acers) and house structures submergence 

(817) and Project displacement families (1122) and project affected families 

(49) in accordance with the “Right to Fair Compensation and Transparency in 

Land Acquisition, Rehabilitation and Resettlement Act, 2013” which has come 

into effect since January, 2014. The copy of the proceedings are at Annexure-

12.  

 

15. The comparative photographs taken at Gouravelly Reservoir on the day 

of inspection (21.09.2023) with latest available Google Map (04.02.2023) and 

Photographs taken by Joint Committee Inspection at Gouravelly Reservoir are 

as below: 

 

a. Photographs of Gouravelly Reservoir taken by Joint Committee on 

23.09.2021 are as below: 
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b. Photographs of Gouravelly Reservoir as on Google map dated 

04.02.2023 are as below: 

 
Google Map showing the Gouravelly Reservoir as on 04.02.2023 

 
Google Map Showing construction area with few patches of instructed area 

as on 04.02.2023 
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c. Photographs of Gouravelly Reservoir taken by the representative of Sub-

Office, Hyderabad on 21.09.2023 is as below: 

 
Eastern embarkment of Gouravelly Reservoir completed construction 

 
Western Side of Gouravelly Reservoir bank completed construction 
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Offtake structure for left side of the canal of Gouravelly Reservoir 

construction completed. 

 

 
Corrected map of Gouravelly Reservoir as on date provided by PP. 
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16. The observations during site visit conducted by representative of 

MoEFCC on 21.09.2023 are as below: 

 

i. No construction work is witnessed at the project site on the day of visit 

and it was raining. 

ii. The water started accumulating in the reservoir due to runoff received 

from the catchment area of the reservoir resulting the raising of water 

levels.  

iii. As per the reports of Member Secretary, GRMB (as mentioned at 

paragraph 9) and Special Chief Secretary, Irrigation and CAD, Govt of 

Telangana (as indicated at paragraph 11) and based on the photographic 

evidence (paragraph 15), Project Proponent has made construction 

activity post Hon’ble NGT judgement dated 10.02.2023, wherein PP 

would have taken prior permission of Hon’ble NGT. 

iv. In view of above, it is evident that the PP continues to violate the EIA 

Notification, 2006 even after restraining order of Hon’ble NGT dated 

10.02.2022. 

 

17.  Recommendations: 

 

i. PP may be directed to complete the Public Hearing at the earliest and may 

place the EIA/EMP before the EAC committee of MoEFCC, New Delhi 

as SEIAA /SEAC of Telangana got has expired in July 2023 and is yet to 

be reconstituted. Letter of TSPCB dated 13.09.2023 informing Sub-

Office, Hyderabad regarding Public Hearing is at Annexure – 13. 

ii. Part of Environment Compensation amount may also be deposited in the 

bank accounts of Biodiversity Management Committees (BMCs) 

constituted in accordance with Biological Diversity Act, 2023 in the 

villages falling under Akkannapet Mandal of Siddipet District. The said 

amount may be utilised by the local communities for creating awareness 

on conservation of biodiversity and in preparation/updations of Peoples 

Biodiversity Registers. 

 

*** 
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Report on Hon’ble NGT’s Orders in O.A.No.180/2021 (SZ) in connection 

with Change in Scope of the Flood Flow Canal and Gouravelli Reservoir in 

Telangana. 

 

 The Hon’ble National Green Tribunal (NGT) Southern Bench, Chennai has 

constituted Joint Committee in O.A. of 180 of 2021 of NGT(SZ). The members 

of the committee as per the order for O.A. 180 of 2021 (date of hearing: 

13.08.2021) para 7 are as follows: 

1. Sr. Officer, MoEF & CC, GoI, Integrated Regional Office, Chennai or its 

subsidiary office at Hyderabad, if any; 

2. Sr. Officer from Godavari River Management Board; 

3. Sr. Officer, Central Water Commission, Integrated Regional Office, 

Hyderabad. 

Members of Joint Committee: 

Accordingly, the following is the composition of members as nominated by the 

respective organisations: 

1. Dr E. Arockia Lenin, Scientist ‘C’, IRO, MoEF&CC, Hyderabad; 

2. Shri P. S. Kutiyal, Member, GRMB, Hyderabad; 

3. Shri M. Ramesh Kumar, Director, CWC, KGBO, Hyderabad. 

 

Site inspection of Joint committee: The team undertook to visit to embankment, 

off-take points of left side and right side canals, pump house & delivery cistern 

71



2 
 

of Gouravelli Reservoir.  One of the three pump houses constructed at 73 Km, 34 

Km & 0.10 Km of Flood Flow Canal. 

1. Gouravelli Reservoir:  Both off taking structures for left side and right 

side canals from reservoir were seen almost completed.  Earthen 

embankment was raised except for the portions for the access to the 

reservoir area and near the delivery cistern to the reservoir from the pump 

house and shaping, pitching, drainage etc., are partially taken up. No 

construction activities was going on in other components except 

installation of pump in the pump house at the time of inspection. 

2. Pump House at 73.00 Km near Rampur (V), Malyal (M), Jagityal (Dt): 

Pump house system with cross regulators across & left side of FFC, 8 

pumps of 6.5 MW (52 MW) with total discharge capacity of 11000 cusecs 

between fore bay and delivery cistern, completed in all respects. 

 

Project Background: It is observed from documents made available and on site 

visit that the capacity of Gouravelli Reservoir project which was originally 

envisaged to store water of 1.41 TMCft to provide irrigation facilities to 48561 

Ha (1,20,000 acres) is now being constructed for an enhanced capacity of 8.23 

TMCft with consequent increase in the pump house capacity and feeder canal and 

the irrigation being envisaged to the same area i.e. 48561 Ha during Kharif. Due 

to this enhancement of capacity, the area of submergence will increase from 
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769.25 ha to 1566.8 ha, with an increase in partially submerged villages from 2 

to 6 with number of Project displaced families (PDFs) increase from 937 to 1104. 

The project has been given clearance by the Technical Advisory 

Committee (TAC) of MOWR on 03.04.1996. At that time, the project envisaged 

formation of 3 number reservoirs of capacity 7.346 TMCft, 25.873 TMCft and 

1.095 TMCft at Gouravelli Village. However, the State Govt. again approached 

CWC with a revised proposal in which there was only 2 reservoirs of capacity 

25.873 TMCft and 1.41 TMCft at Gouravelli Village. Approval was accorded for 

this project by TAC of MOWR in its 128th Meeting dt. 29.02.2016. However, the 

ayacut to be served in the earlier proposal was 2,20,000 acre and in the second 

proposal it was 2 lakh acre out of which the Gouravelli Reservoir was envisaged 

to provide irrigation facility to 1,20,000 acre in both the proposals. Environmental 

clearance was granted to this project vide letter No.12011/26/2000-IA-1 

dt.14.05.2003 under the provisions of EIA Notification 1994 for commencement 

of work within 5 years from the date of issue of the letter with specific condition 

as below: 

S. 

No. 

Type of 

treatment 

1st 

Year 

2nd 

Year 

3rd 

Year 

4th 

Year 

5th 

Year 

Total 

Mid Manair Reservoir 

I Biotic treatment measures (are in sq.km.) 

i Social forestry, 

Agree-forestry, 

Silvipasture 

75.00 100.00 100.00 100.00 73.13 448.13 
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ii Afforestation 

and Re-

vegetation 

10.00 20.00 20.00 20.00 24.38 94.38 

iii Soil and 

Moisture 

conservation 

measures with 

vegetation 

barriers and 

horticulture 

300.00 375.00 375.00 375.00 27.00 1704.00 

iv Soil and 

Moisture 

conservation 

measures with 

Agro-

horticulture / 

Agro-forestry 

4.00 7.00 7.00 7.00 3.75 28.75 

v Overseeding of 

grasses 

1.00 1.00 1.00 1.00 1.00 5.00 

II Engineering / Gully control works (in No.) 

i Gully Plugs 30 30 30 30 30 150 

ii Rockfill dam 15 15 15 15 15 75 

iii Check dams - - - - - - 

Gouravelli Reservoir 

I Biotic treatment measures (are in sq.km.) 

i Social forestry, 

Agree-forestry, 

Silvipasture 

2.000 2.500 2.500 2.500 1.425 10.925 
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ii Afforestation 

and Re-

vegetation 

- - - - - - 

iii Soil and 

Moisture 

conservation 

measures with 

vegetation 

barriers and 

horticulture 

0.600 0.700 0.700 0.700 0.675 3.375 

iv Soil and 

Moisture 

conservation 

measures with 

Agro-

horticulture / 

Agro-forestry 

- - - - - - 

v Overseeding of 

grasses 

0.030 0.050 0.050 0.050 0.045 0.225 

II Engineering / Gully control works (in No.) 

i Gully Plugs 1 2 2 1 1 6 

ii Rockfill dam - 1 1 1 - 3 

iii Check dams - - - - - - 

 

However, it has been found that none of the specific conditions mentioned 

above have been undertaken.  

Further, interventions were made to back pump water to the Sri Ram Sagar 

project (SRSP) by supplementing water from another new project viz., 
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Kaleswaram project. For this purpose three pump houses were constructed on the 

Flood Flow canal with the required paraphernalia such as cross regulators, 

forebay, delivery cistern etc. thus changing the scope of the earlier project 

approved by the Technical Advisory Committee of MOWR. 

 

Terms of Reference of Joint Committee:  

The NGT order directed the joint committee to ascertain the points: 

(i) Whether the proposed project requires prior environmental clearance: 

As already mentioned above, environmental clearance was sought and it 

was granted vide letter dated 14.05.2003 for commence of work within a 

period of 5 years which expired on 13.05.2008. However, the State 

Government of both the combined Andhra Pradesh and new State of 

Telangana neither sought extension nor granted any further environmental 

clearance, which was necessary for taking up the construction work. Also, 

the general conditions stipulated in case of Change in Scope of the project 

would require a fresh proposal-i.e. a fresh EIA along with EMP has to be 

carried out and to be submitted to MoEF&CC for their appraisal and grant 

of Environmental Clearance as per EIA Notification 2006, which was also 

not done. 

 Further, the change in scope of flood flow canal was observed as alleged 

by applicant. Project proponent has constructed three reverse pumps at 

flood flow canal of Sri Rama Sagar project without obtaining amendment 
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in the environmental clearance granted to this project. It is submitted that, 

as per conditions 6 of Environmental clearance granted to this project, the 

change of scope of the project requires fresh appraisal.  

 In case of Gouravalli reservoir, construction work has not been started till 

2017 according to Google earth images. The project proponent would have 

obtained renewal/fresh environmental clearance from MoEF&CC, as per 

condition no. 8 of environmental clearance letter granted to this project 

stating Environmental Clearance is valid for period of five year from the 

date of issue of this letter for commencement of construction work. 

 Joint committee is opined that, though the project proponent has obtained 

environmental clearance for flood flow canal project, amendment from 

MoEF&CC would have been obtained by project proponent in both the 

cases as scope of the project changes. Therefore, changing the scope of 

project without approval of MoEF&CC attracts violation of EIA 

notification 2006. 

 Given the above facts and circumstances, the Hon’ble NGT may pass 

appropriate order as deemed fit. 

(ii) Impact of this project on environment: 

 The Joint committee is opined that non-compliance of environmental 

clearance conditions may lead to environmental damages.  The 

observation on prima facie evidences by Joint committee are mentioned 

below,  
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 Proponent did not submit any six monthly compliance report to 

Ministry since the grant of Environmental clearance letter. 

 Compliance of specific conditions of environmental clearance issued to 

project authority has not been complied so far. 

 Dumping of Over Burden and stabilisation are not carried out properly. 

 Ambient air, fugitive emission, water (surface & ground water), and 

noise level have not been monitored so for.  

 Generation and Disposal of wastes, mucks, hazardous wastes are not 

monitored and submitted.  

 Vehicle movements and emissions were not monitored.  

 Water sprinkling to control fugitive emission and green belt are not 

provided. 

 Details of DG sets emissions are not submitted. 

 Facility of STP and ETP are not provided.  

 The labourers to be engaged for construction works shall be thoroughly 

examined by health personnel and adequately treated before issuing 

them work permit. 

 Medical facilities as well as recreational facilities shall also be provided 

to the labourers adequate arrangements for providing free fuel like 

kerosene/wood/LPG shall be made at the project cost for the labour 

engaged in the construction work so that indiscriminate felling of trees 

is prevented. 
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(iii) Whether any study has been conducted by the State of Telangana 

before going into the question of expanding the project as alleged by 

the applicant: 

It has been found that no fresh environmental impact assessment study has 

been done by the project proponent for the expanded project. 

 

(iv) What is the nature of consequential impact on the villagers due to 

subsequent receding area of the reservoir, which is likely to lead to 

submergence or inundation of nearby villages: 

Due to the enhancement of capacity, the area of submergence will increase 

from about 769.25 ha to 1566.8 ha, with an increase in partially submerged 

villages to 6 from 2 and number of PDFs increase to 1104 from 937. 

Additional recommendations for implementations PAFs: 

 The project proponent has to prepare the R&R benefits & plan for PAFs as 

per the “Right to Fair Compensation and Transparency in Land 

Acquisition, Rehabilitation and Resettlement Act, 2013”which has come 

into effect since January, 2014. 

 For the land losing households will be as per the National Rehabilitation 

and Resettlement Policy, 2007 or as per the State Rehabilitation and 

Resettlement Policy, whichever is more beneficial to project affected 

persons (PAFs). Adequate publicity of the compensation package of NRRP 

2007 shall be given in the affected villages. All R&R issues shall be 
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completed before commissioning of the project. In case latest Act of 2014 

is applicable, the same Act is to be followed 

 The implementation of R&R shall be closely monitored and is to be 

ensured that all project affected families (PAFs) get adequate & timely 

compensation before commissioning of the project  

 A Monitoring Committee for R&R shall be constituted which must include 

representatives of project affected persons including from SC/ST 

community and at least a woman beneficiary 

 

(v) Whether any alternate rehabilitation projects have been envisaged by 

the Govt to replace or re-settle the persons likely to be affected by the 

project: 

The authorised officer for land acquisition and Revenue Divisional Officer 

of Husnabad, Govt. of Telangana informed that due to receding area of 

submergence, 5 hamlets (thandas) are being totally submerged and 166 

additional families are affected. The State Govt. has offered a R&R 

package which is under finalisation. He also informed that in the earlier 

submergence 937 PDFs are there out of which 924 PDFs are made payment 

and the balance would be paid shortly. 
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(vi) Whether any ecologically sensitive areas are likely to be affected on 

account of the project being expanded, if so, what are the remedial 

measures to be taken to protect the same: 

No ecologically sensitive areas are being affected on account of the 

expanded project.  

 

(vii) If there is any violation committed in proceeding with the project 

against the environmental laws, then the Committee is directed to 

assess the environment compensation and also suggest remedial 

measures to restore the damage caused to the environment: 

   It is observed that in proceeding with the construction without seeking 

extension of the Environmental Clearance granted for start of the 

construction work for Flood flow canal of which Gouravelli Reservoir 

which is 85% complete as on date, is a part, environmental laws have been 

violated.  

As directed by Hon’ble NGT, the environmental compensation and 

immediate restoration measures are given below. 

Environmental compensation: The environmental compensation is 

calculated based on following formula of CPCB. 

E=PI x N x R x S x LF 

E=50 x 1095 x 250 x 1.5 X 1 

E=Rs. 20,531,250/- 
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(E=Environmenal compensation 

PI=Pollution index of industrial sector (average PI of 50 is taken for orange 

category) 

N=Number of days violation took place (three years = 1095 days) 

R= A factor in Rupees for EC (250 is considered for environmental 

compensation for violation) 

S = Factor for scale of operation (medium scale of 1 is considered) 

LF = Location factor (1 is considered for less one million population) 

Therefore, it is submitted that an amount of Rs. 20,531,250/- is 

calculated as environmental compensation.  

 

Remedial measures to restore the damage caused to the environment: 

Recommendations for Immediate Remedial measures for restoration of 

environment are given below for implementations: 

 A separate environment cell need to establish. Allocations budget and 

implementations of environment management protection measures to be 

maintained in separate account. 

 Restoration of construction area including dumping sites of excavated 

materials shall be ensured by leveling, filing up of borrow pits, landscaping 

etc. The area should be properly treated with suitable plantation. 
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 Environmental parameters shall be monitored and six monthly monitoring 

reports shall be submitted to the concerned Regional Office of the Ministry 

and to Ministry 

 Water sprinkling arrangements shall be made to suppress the fugitive 

emissions 

 Dump stabilisation, catch drains, green belt and desiltaions are to be carried 

out properly 

 Used drums, vehicles, scraps, pipes and other materials have to be disposed 

off with TSPCB authorised vendor.  

 The proposed green belt development around various project 

appurtenances, colony rows with ornamental plants in consultation with 

State Forest Department shall be strictly adhered to. The green belt 

development shall be taken along with the construction of dam so that the 

rim is stabilized at the time of impounding. 

 Occurrence of stagnant pools/slow moving water channels during 

construction and operation of the project providing breeding source for 

vector mosquitoes and other parasites. The river should be properly 

channelized so that no smell pools and puddles are allowed to be formed 

 Longitudinal connectivity ensuring hydraulic compatibility at bed level is 

to be provided to ensure non-disruptive biota movement and sediment 

transportation. For this necessary feature may be incorporated in design of 

dam 

83



14 
 

 The equipment likely to generate high noise levels during the construction 

period or otherwise shall meet the ambient noise level standards as notified 

under the Noise Pollution(Regulation and Control) Rules, 2000, as 

amended in 2010 under the Environment Protection Act (EPA), 1986 

 Permission shall be obtained from forest department if, cutting of trees is 

involved in the submergence area.  

 Approval shall be obtained from TSPCB for stone crushing unit and Ready 

Mix Plant are installed at the site.  

Given the above facts and circumstances, the Hon’ble NGT may pass order 

as deemed fit.  
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Site Photographs 

 

Earthen embankment 

 

Off-taking structure for Left Side Canal of Gouravelli Reservoir 
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Cross Regulator across Flood Flow Canal 

 

Pump House @ 73.00 Km near Rampur (V) 
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2 

Report on Hon’ble NGT’s Orders in O.A.No.180/2021 (SZ) in connection with Change in 

Scope of the Flood Flow Canal and Gouravelli Reservoir in Telangana. 

The Hon’ble National Green Tribunal (NGT) Southern Bench, Chennai has 

constituted Joint Committee in O.A. of 180 of 2021 of NGT(SZ). The 

members of the committee as per the order for O.A. 180 of 2021 (date of 

hearing: 13.08.2021) para 7 are as follows: 

1. Sr. Officer, MoEF & CC, GoI, Integrated Regional Office, Chennai or its 

subsidiary office at Hyderabad, if any; 

2. Sr. Officer from Godavari River Management Board; 

3. Sr. Officer, Central Water Commission, Integrated Regional Office, 

Hyderabad. 

Members of Joint Committee: 

Accordingly, the following is the composition of members as nominated by the respective 

organizations: 

1. Dr E. Arockia Lenin, Scientist ‘C’, IRO, MoEF&CC, Hyderabad; 

2. Shri P. S. Kutiyal, Member, GRMB, Hyderabad; 

3. Shri M. Ramesh Kumar, Director, CWC, KGBO, Hyderabad. 

Site inspection of Joint committee: The team undertook to visit to embankment,  

off-take points of left side and right side canals, pump house & delivery cistern of Gouravelli 

Reservoir. One of the three pump houses constructed at 73 Km, 34 Km & 0.10 Km of Flood Flow 

Canal. 

1. Gouravelli Reservoir: Both off taking structures for left side and right side canals 

from reservoir were seen almost completed. Earthen embankment was raised except for 
the 

portion
s for the access to the reservoir area and near the delivery cistern to the reservoir from the pump 
house and shaping, pitching, drainage etc., are partially taken up. No construction 
activities was going on in other components except installation of pump in the pump 
house at the time of inspection. 

2. Pump House at 73.00 Km near Rampur (V), Malyal (M), Jagityal (Dt): Pump house 

system with cross regulators across & left side of FFC, 8 pumps of 6.5 MW (52 MW) with total 
discharge capacity of 11000 cusecs between fore bay and delivery cistern, completed in all 
respects. 
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3 

Project Background: It is observed from documents made available and on site visit that the 

capacity of Gouravelli Reservoir project which was originally envisaged to store water of 

1.41 TMCft to provide irrigation facilities to 48561 Ha (1,20,000 acres) is now being 

constructed for an enhanced capacity of 8.23 TMCft with consequent increase in the pump 

house capacity and feeder canal and the irrigation being envisaged to the same area i.e. 48561 

Ha during Khariff. Due to this enhancement of capacity, the area of submergence will 

increase from769.25 ha to 1566.8 ha, with an increase in partially submerged villages from 

2  

to 6 with number of Project displaced families (PDFs) increase from 937 to 1104. 

The project has been given clearance by the Technical Advisory Committee (TAC) of MOWR on 

03.04.1996. At that time, the project envisaged formation of 3 number reservoirs of capacity 7.346 

TMCft, 25.873 TMCft and 1.095 TMCft at Gouravelli

Village. However, the State Govt. again approached CWC with a revised proposal in 

which there was only 2 reservoirs of capacity 25.873 TMCft and 1.41 TMCft at Gouravelli 

Village. Approval was accorded for this project by TAC of MOWR in its 128th Meeting dt. 

29.02.2016. However, the ayacut to be served in the earlier proposal was 2,20,000 acre and in the 

second proposal it was 2 lakh acre out of which the Gouravelli Reservoir was envisaged to provide 

irrigation facility to 1,20,000 acre in both the proposals. Environmental clearance was granted to 

this project vide letter No.12011/26/2000-IA-1 dt.14.05.2003 under the provisions of EIA 

Notification 1994 for commencement of work within 5 years from the date of issue of the letter 

with specific condition as below: 

S. 

No. 

Type of 

treatment 

1st 

Year 

2nd 

Year 

3rd 

Year 

4th 

Year 

5th 

Year 

Total 

Mid Manair Reservoir 

I Biotic treatment measures (are in sq.km.) 

i Social forestry, 

Agree-forestry, 

Silvipasture 

75.00 100.00 100.00 100.00 73.13 448.13 

 

ii Afforestation 

and Re- 

vegetation 

10.00 20.00 20.00 20.00 24.38 94.38 
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iii Soil and 

Moisture 
conservation 
measures with  
vegetation 

barriers and  
horticulture 

300.00 375.00 375.00 375.00 27.00 1704.00 

iv Soil and 

Moisture 
conservation 
measures with  
Agro- 

horticulture / 

Agro-forestry 

4.00 7.00 7.00 7.00 3.75 28.75 

v Overseeding of 

grasses 

1.00 1.00 1.00 1.00 1.00 5.00 

II Engineering / Gully control works (in No.) 

i Gully Plugs 30 30 30 30 30 150 

ii Rockfill dam 15 15 15 15 15 75 

iii Check dams - - - - - - 

Gouravelli Reservoir 

I Biotic treatment measures (are in sq.km.) 

i Social forestry, 

Agree-forestry, 
Silvipasture 

2.000 2.500 2.500 2.500 1.425 10.925 

ii Afforestation 

and Re- 

vegetation 

- - - - - - 

iii Soil and 

Moisture 
conservation 
measures with  
vegetation 

barriers and  
horticulture 

0.600 0.700 0.700 0.700 0.675 3.375 
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iv Soil and 

Moisture 
conservation 
measures with  
Agro- 

horticulture / 

Agro-forestry 

- - - - - - 

v Overseeding of 

grasses 

0.030 0.050 0.050 0.050 0.045 0.225 

II Engineering / Gully control works (in No.) 

i Gully Plugs 1 2 2 1 1 6 

ii Rockfill dam - 1 1 1 - 3 

iii Check dams - - - - - - 

 

However, it has been found that none of the specific conditions mentioned above have been 
undertaken. 

Further, interventions were made to back pump water to the Sri Ram Sagar project 
(SRSP) by supplementing water from another new project viz., 

 Kaleswaram  project. For this purpose three pump houses were constructed on the Flood Flow 
canal with the required paraphernalia such as cross regulators, forebay, delivery 
cistern etc. thus changing the scope of the earlier project approved by the Technical 
Advisory Committee of MOWR. 

Terms of Reference of Joint Committee: 

The NGT order directed the joint committee to ascertain the points: 

(i) Whether the proposed project requires prior environmental clearance: As 

already mentioned above, environmental clearance was sought and it was granted vide 

letter dated 14.05.2003 for commence of work within a period of 5 years which expired 

on 13.05.2008. However, the State Government of both the combined Andhra 

Pradesh and new State of Telangana neither sought extension nor granted any further 

environmental clearance, which was necessary for taking up the construction work. Also, the 

general conditions stipulated in case of Change in Scope of the project would require a fresh 

proposal-i.e. a fresh EIA along with EMP has to be carried out and to be submitted to 

MoEF&CC for their appraisal and grant of Environmental Clearance as per EIA Notification 

2006, which was also not done. 

• Further, the change in scope of flood flow canal was observed as alleged by applicant. 

Project proponent has constructed three reverse pumps at flood flow canal of Sri Rama 

Sagar project without obtaining amendment in the environmental clearance granted to this 
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project. It is submitted that, as per conditions 6 of Environmental clearance granted to this 

project, the change of scope of the project requires fresh appraisal. 

 In case of Gouravalli reservoir, construction work has not been started till 2017 according to 

Google earth images. The project proponent would have obtained renewal/fresh environmental 

clearance from MoEF&CC, as per condition no. 8 of environmental clearance letter granted to 

this project stating Environmental Clearance is valid for period of five year from the date of 

issue of this letter for commencement of construction work. 

 Joint committee is opined that, though the project proponent has obtained environmental 

clearance for flood flow canal project, amendment from MoEF&CC would have been 

obtained by project proponent in both the cases as scope of the project changes. 

Therefore, changing the scope of project without approval of MoEF&CC attracts 

violation of EIA notification 2006. 

 Given the above facts and circumstances, the Hon’ble NGT may pass appropriate order 

as deemed fit. 

(ii) Impact of this project on environment: 

 The Joint committee is opined that non-compliance of environmental clearance conditions 

may lead to environmental damages. The observation on prima facie evidences by Joint 

committee are mentioned below, 

• Proponent did not submit any six monthly compliance report to Ministry since the 

grant of Environmental clearance letter. 

 Compliance of specific conditions of environmental clearance issued to project authority has 

not been complied so far. 

 Dumping of Over Burden and stabilization are not carried out properly. 

 Ambient air, fugitive emission, water (surface & ground water), and noise level have not been 

monitored so for. 

 Generation and Disposal of wastes, mucks, hazardous wastes are not monitored and submitted. 

 Vehicle movements and emissions were not monitored. 

 Water sprinkling to control fugitive emission and green belt are not provided. 

 Details of DG sets emissions are not submitted. 

 Facility of STP and ETP are not provided. 
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 The labourers to be engaged for construction works shall be thoroughly examined by health personnel and 

adequately treated before issuing them work permit. 

 Medical facilities as well as recreational facilities shall also be provided to the laborers adequate 

arrangements for providing free fuel like kerosene/wood/LPG shall be made at the project cost for the 

labour engaged in the construction work so that indiscriminate felling of trees is prevented. 

(iii) Whether any study has been conducted by the State of Telangana 

before going into the question of expanding the project as alleged by the applicant: 

It has been found that no fresh environmental impact assessment study has been done by 

the project proponent for the expanded project. 

(iv) What is the nature of consequential impact on the villagers due to 

subsequent receding area of the reservoir, which is likely to lead to submergence or 

inundation of nearby villages: 

Due to the enhancement of capacity, the area of submergence will increase from about 769.25 

ha to 1566.8 ha, with an increase in partially submerged villages to 6 from 2 and number 

of PDFs increase to 1104 from 937. 

Additional recommendations for implementations PAFs: 

 The project proponent has to prepare the R&R benefits & plan for PAFs as per the 

“Right to Fair Compensation and Transparency in Land Acquisition, 

Rehabilitation and Resettlement Act, 2013”which has come into effect since January, 

2014. 

 For the land losing households will be as per the National Rehabilitation and 

Resettlement Policy, 2007 or as per the State Rehabilitation and Resettlement Policy, 

whichever is more beneficial to project affected persons (PAFs). Adequate publicity of 

the compensation package of NRRP 2007 shall be given in the affected villages. All 

R&R issues shall be completed before commissioning of the 

project. In case latest Act of 2014 is applicable, the 

same Act is to be followed  

  The implementation of R&R shall be closely monitored and is to be ensured 

that all project affected families (PAFs) get adequate & timely compensation 

before commissioning of the project  

(v)  A Monitoring Committee for R&R shall be constituted which must 

include representatives of project affected persons including from SC/ST 

community and at least a woman beneficiary whether any alternate 

rehabilitation projects have been envisaged by the Govt to replace or re-settle 

pers

ons likely to be affected by the project:  
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The authorised officer for land acquisition and Revenue Divisional Officer 

of Husnabad, Govt. of Telangana informed that due to receding area of 

submergence, 5 hamlets (thandas) are being totally submerged and 166 

additional families are affected. The State Govt. has offered a R&R 

package which is under finalisation. He also informed that in the earlier 

submergence 937 PDFs are there out of which 924 PDFs are made 

payment and the balance would be paid shortly. 

 Whether any ecologically sensitive areas are likely to be affected on 

account of the project being expanded, if so, what are the remedial 

measures to be taken to protect the same:  

No ecologically sensitive areas are being affected on account of the 

expanded project.  

(vi) If there is any violation committed in proceeding with the project 

against the environmental laws, then the Committee is directed to assess 

the environment compensation and also suggest remedial measures to 

restore the damage caused to the environment:  

It is observed that in proceeding with the construction without seeking 

extension of the Environmental Clearance granted for start of the 

construction work for Flood flow canal of which Gouravelli Reservoir which is 

85% complete as on date, is a part, environmental laws have been violated.  

As directed by Hon’ble NGT, the environmental compensation and immediate 

restoration measures are given below.  

Environmental compensation: The environmental compensation is calculated 

based on following formula of CPCB.  

E=PI x N x R x S x LF  

E=50 x 1095 x 250 x 1.5 X 1 

 E=Rs. 20,531,250/- 12  

(E=Environmental compensation  

PI=Pollution index of industrial sector (average 

PI of 50 is taken for orange category)  

N=Number of days violation took place (three 

years = 1095 days)  

R= A factor in Rupees for EC (250 is considered 

for environmental compensation for violation)  

S = Factor for scale of operation (medium scale 

of 1 is considered) LF = Location factor (1 is 

considered for less one million population)  

Therefore, it is submitted that an amount of Rs. 

20,531,250/- is calculated as environmental 

compensation. 

Remedial measures to restore the damage caused 

to the environment:  

Recommendations for Immediate Remedial measures 

for restoration of environment are given below for 

implementations:   
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A separate environment cell need to establish. 

Allocations budget and implementations of 

environment management protection measures to be 

maintained in separate account.  

 Restoration of construction area including 

dumping sites of excavated materials shall be 

ensured by levelling, filing up of borrow pits, 

landscaping etc. The area should be properly 

treated with suitable plantation. 

 Environmental parameters shall be monitored and six 

monthly monitoring reports shall be submitted to the 

concerned Regional Office of the Ministry and to 

Ministry  

  Water sprinkling arrangements shall be made to 

suppress the fugitive emissions  

  Dump stabilisation, catch drains, green belt and 

desiltaions are to be carried out properly  

  Used drums, vehicles, scraps, pipes and other 

materials have to be disposed off with TSPCB 

authorised vendor. 

  The proposed green belt development around various 

project appurtenances, colony rows with ornamental 

plants in consultation with State Forest Department 

shall be strictly adhered to. The green belt 

development shall be taken along with the 

construction of dam so that the rim is stabilized at 

the time of impounding.  

  Occurrence of stagnant pools/slow moving water 

channels during construction and operation of the 

project providing breeding source for vector 

mosquitoes and other parasites. The river should be 

properly channelized so that no smell pools and 

puddles are allowed to be formed   

 Longitudinal connectivity ensuring hydraulic 

compatibility at bed level is to be provided to 

ensure non-disruptive biota movement and sediment 
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transportation. For this necessary feature may be 

incorporated in design of dam  

  The equipment likely to generate high noise levels 

during the construction period or otherwise shall 

meet the ambient noise level standards as notified 

under the Noise Pollution(Regulation and Control) 

Rules, 2000, as amended in 2010 under the 

Environment Protection Act (EPA), 1986   

 Permission shall be obtained from forest department 

if, cutting of trees is involved in the submergence 

area.   

 Approval shall be obtained from TSPCB for stone 

crushing unit and Ready Mix Plant are installed at 

the site.  

Given the above facts and circumstances, the Hon’ble 

NGT may pass order as deemed fit. 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE

BENCH, CHENNAI

ORIGINAL APPLICATION NO. 180 of 2021

IN THE MATTER OF: -

Baddam Raji Reddy and Ors. .... Applicant(s)

Versus

Union of India and Others .... Respondent(s)

ACTION TAKEN RBPORT ON BEHALF OF ENT NO. I.

MINISTRY OF ENVIRONMENT. FOREST AND C TE CHANGE

MOST RESPECTFULLY SHOWETH:

I Tarun Kathula S/o Shyamala Rao, aged about 45 years working as

Director/Scientist 'F' Integrated Regional office in the Ministry of Environment,

Forest and Climate Change, Government of India having an office located at 3"d

Floor, Aranya Bhawan, Saifabad, Hyderabad, Telangana, do hereby solemnly affirm

on oath and state as under:

l. It is submitted that the instant Original Application was filed as the Irrigation

& CAD Department of State of Telangana, under Re-Engineering Proposal,

issued orders for expansion of Gouravelli Reservoir, situated in Siddipeta

District, from 1 .410 TMCs to 8.23 TMCs without obtaining the prior

e
Tarun Kathula

. Director/Scientist,F, (C)
.. lntegrated Regionaf Officl,
Ministry ol Environment Firest and Ctrmate Cianoe

Aranya Bhavan, Hyderabad, Telangana.500 004i.

Environmental Clearance from the MoEF&CC.
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2. It is submitted that the applicant has contended that the State of Telangana has

started the construction work for the expansion of the Gouravelli Reservoir in

2021on the strength of the old EC which was granted on 14.05.2003 without

obtaining amendment under the provisions of the EIA Notification, 2006, as

amended. The Flood Flow Canal (FFC) project envisages an irrigation facility

to an area of 2.2 lakh acres in the drought-prone areas of the Telangana region,

diverting about 20 TMC of surplus of water from the Sri Ram Sagar Project

during floods and storing in Balancing Reservoirs

Further, it is alleged that the State of Telangana is in gross violation of the

provisions of EIA Notification,2006, on account of initiating several changes

in irrigation projects without obtaining prior Environmental Clearance from

the MoEF&CC and without undertaking mandatory impact study that led to

submergence of four villages and has caused damage to the environment and

loss of livelihood

3. It is submitted that the present application has been filed by the applicant

seeking the following reliefs:

l. To stop all construction activities relating to expansion of the Flood

Flow Canal and Gouravelli reservoir by the State of Telangana until the

Project Proponent obtains prior EC.

ll. Direct the State of Telangana, District collector of Siddipeta not to

damage natural resources and the agriculture lands of farmers until the

approvals are accorded for the expansion of the Flood Flow Canal and

Gouravelli Reservoir project.

To appoint an Expert Committee to undertake a comprehensive study

on the flood flow canal and Gouravelli Reservoir expansion project.

Tarun Kathula
Director/Scienti st'F' (C)

lnteg rated Regional Office,

MinistrY ol Environment Forest and Climate Change

111.

Aranya Bhavan, HYderabad, Telang ana-500 004

o\\
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4. It is submitted that vide order dated 13.08.2021, the Hon'ble Tribunal

constituted a Joint Committee, comprising a Sr. Officer from MoEF&CC,

Regional Office, Hyderabad along with other expert members of other

government offices/ departments, to ascertain the issues that were raised in

the instant matter. The Joint Committee conducted the site visit and based on

the observations, a report was filed stating certain non-compliances

5. It is submitted that the counter affidavit was filed the MoEF&CC stating that:

a. Since the project profile w.r.t Flood Flow Canal Project from Sri Rama

Sagar Project has been modified by an expansion of the Gouravelli

Reservoir under the project in question without the consideration of the

MoEF&CC for further amendment; therefore, it does amount to change

in scope of the project, attracting the provisions of EIA Notification,

2006. Further, serious non-compliance of EC conditions has been

observed wherein it has been found that none of the specific conditions

were undertaken.

b. The Ministry issued a show cause notice to the Engineer In-Chief,

Irrigation & CAD Department, Government of Telangana on account

of changing the scope of the project without prior environmental

clearance and non-compliance of environmental conditions.

6. It is submitted that the Hon'ble Tribunal, vide order dated 10.02.2022

disposed of the instant matter with the following directions:

"...3. Since the Ministry of Envtronment, Forests and Climate Change

(MoEF& CC) has come to the conclusion on the basis of the material

collected by them that the present project requires a further environmental

A*/
_ Tarun Kathula

, _Director/Scientist,F, (C)

T?:r%'i,fl,idtr[i;i,:"!il?j;ii1ur,*.
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clearance, the State of Telangana is restrained fro* proceeding with the

project further till the proceedings initiated by the Ministry of Environment,

Forests and Climate Change (MoEF& CC) is completed.

4. If the project proponent makes an application for including the change of

scope and applies for Environmental Clearance (EC) the same should not be

granted by way of an amendment to an existing EC and the entire process will

have to be reassessed afresh

5. Ministry of Environment, Forests and Climate Change (MoEF&CC) is also

at liberty to conduct afurther enquiry regarding the nature of damage caused

and also the cost required for restoration of damage caused to the

environment and reassessment of the compensotion to be recovered from the

State of Telangana.

6. The Ministry of Environment, Forests and Climate Change (MoEF&CC) is

directed to complete the process of the enquiry as early as possible at any rate

within a period of four months and submit the further action taken report

before this Tribunal after the expiry of four months has to be fixed by this

Tribunal... "

7. It is submitted that in compliance of the final order passed by this Hon'ble

Tribunal following actions have been taken in this regard:

i. In compliance of the aforesaid order, the matter was taken before the EAC

and the Ministry examined the response submitted by the Irrigation & CAD

Department, Government of Telangana for Show-Cause notice ln

consultation with EAC (River Valley and Hydro-electric) and they were

Tarun Kathula
Director/Scientist'F' (C)

lntegrated Regional Office,
Ministry of Environmenl Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana.500 004.

also called for personal hearing before EAC. a\--l
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ii. The EAC meeting took place on l5'h June, 2022 wherein after detailed

deliberation it was observed by the EAC that "based on fact submitted by

the project proponent and report of the Joint Committee, it has been

confirmed that the project involves violation and the project will be

appratsed by the EAC as per the Standard Operating Procedure (SoP) for

identification and handling of violation cqses under EIA l,{otification, 2006

mentioned in OM dated 7.07.2021.The EAC therefore, suggested the

project proponent to submit the proposal a fresh at PANVESH portal for

terms of reference (ToR) underviolation category."

The copy of EAC meeting held on 15.06.2022 is annexed as Annexure I

iii. The Notification S.O. No. 1886 (E) dated 20.04.2022, which states that

irrigation projects, mentioned at Item no. I (c) of the Schedule to the EIA

Notification, 2006, as amended, irrespective of its command area, are

Category 'B' project and shall be appraised by State Environment Impact

Assessment Authority (SEIAA), except for irrigation projects involving

inter-state issues. Accordingly, the Engineer In-Chief, Indiramma Flood

Flow Canal Project from Sri Rama Sagar Project with expansion of

Gouravelli Reservoir, Irrigation & CAD Department of State of Telangana

has submitted the proposal (No. SIA/TG/RIV/40936512022) on 06.12.2022

titled as "expansion of Gouravelli reservoir, from 1.410 TMC to 8.23 TMC"

before the State Environment Impact Assessment Authority (SEIAA) in

compliance of the aforesaid order seeking Terms of Reference (ToR) for

conducting EIA study under the provisions of EIA Notification, 2006, as

amended in violation category. The State Expert Appraisal Committee

(SEAC) i.e. the technical body of the SEIAA, Telangana has considered the
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proposal in its 2l0th meeting held on 03.01 .2023 and inter-alia

recorrmended that:

".... The SEAC confirmed the project as a case of violation of the EIA

Notification, 2006 and the project has to be considered in the terms of

the provisions of the S.O.I'{o.804 (E) dt.14.03.2017: 5.O.1030 (E),

dt.08.03.2018, and o.M. dt: 07.07.2021 & o.M. dt: 28.01.2022 issued

by the MoEF&CC. Gol w.r.t. SOP for identification and handling of

violation cases under EIA Notification, 2006

After detailed discussions, the proponent is directed to prepare EIA

report, as per the Standard Terms of Reference (TORs) issued by the

MoEF&CC. GoI for " l (c) river valley proiects" and following

Additional Terms of Reference along with the Specific Terms of

Reference w.r.t. violation as per S.O. No 804 (E) dt.14.03.2017 &

s.o.1030 (E). dt. 08.03.2018 and oM dt. 07.07.2021 & 28.01.2022

undergo the process of Public Hearings (District wise) in consultation

with TSPCB and submit final EIA report along with minutes of Public

Hearings & response of the proponent to the issues emerged in the Public

Hearings to the SEACfor appraisal

Additional Terms of Reference:

Capacity table (1 mtr interval) with graphtcal representation.

a

a

a

Details of submergence

Details of development of greenbelt as per the Report of the Joint

Committee constituted by the Hon'ble NGT. Chennai.

Compliance of Order dt.10.02.2022 in OA No.l80 of 2021 of

the Hon'ble It{GT, Chennai.

Tarun thula
Director/Scientist' F' (C)

lntegrated Regional Office,
Ministry of Environment Forest and Chmate Cftngl

Aranya Bhavan, Hyderabad, Telangana'500 00{

a

It
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iv. Thereafter, accepting the recommendations of the SEAC, the State Level

Environment Impact Assessment Authority (SEIAA) has accorded

Standard ToR along with Public hearing and following specific and

additional ToR to the project on 15.02.2023 in its meeting held on

04.02.2023 which inter alia includes the following:

The State Government/SPCB to take action against the project

proponent under the provisions of section l9 of the Environment

(Protection) Act, 1986, and further no consent to operate to be issued

till the project is granted EC (if Credible Action was not initiated)

The project proponent shall be required to submit a bank guaranteea

a

equivalent to the amount of remediation plan and natural and

community resource augmentation plan with the SPCB prior to the

finalized by the regulatory authority. The bank guarantee shall be

released after successful implementation of the EMP followed by

recommendations of the SEAC and approval of the regulatory

authority. The proponent also shall pay penalty amount to be levied

by SEIAA as per O.M. dated 07.07.2021.

Assessment of ecological damage with respect to air, water land and

other environmental attributes. The collection and analysis of data

shall be done by an environmental laboratory duly notified under the

Environment (Protection) Act. 1986, or an environmental laboratory

accredited by NABL or a laboratory of a Council of Scientific and

Industrial Research (CSIR) institution working in the field of

\
nTaru Kathuia

environment

. Director/Scientist,F. (C)
.. lntegrated Regional Ofiic;,
Ministry ol Environment FoTest and Ctrmare diranoe

Aranya Bhavan, Hyderabad, tera.gi.r.bO0'ffi'"

grant of EC. The quantum shall be recommended by the SEAC and
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a

a

a

a

a

o

a

Preparation of EMP comprising remediation plan and natural and

community resource augmentation plants or responding to the

ecological damage assessed and economic benefits derived due to

violation.

The remediation plan and the natural and community resource

augmentation plan to be prepared as an independent chapter in the

ELA report by the accredited consultants.

Funds shall be allocated for Corporate Environment Responsibility

(CER) for various activities therein. The details of fund allocation

and activities for CER shall be incorporated in the ELA/EMP report.

Capacity table (1 mtr interval) with graphical representation.

Details of submergence

Details of development of greenbelt as per the Report of the Joint

Committee constituted by the Hon'ble NGT. Chennai.

Compliance of Order dated 10.02.2022 in O.A. No.l80 of 2021 (SZ)

of the Hon'ble NGT, Chennai.

Apart from the above the SEIAA has directed the project proponent to stop

construction activity forthwith and to comply with the terms of provisions

of the Gazette Notification S.O. No. 804 (E) dated 14.03.2017; S.O.1030

(E), dated 08.03.2018; and Office Memorandum dated 07.07.2021 issued

by the MoEF&CC w.r.t. Standard Operating Procedure (SoP) for

identification and handling of violation cases under EIA Notification, 2006.

The copy of ToR dated 15.02.2023 is annexed as Annexure- 2

v. The SoP dated 07th July, 2021, for consideration of violation cases, involves

a*/
Tarun Kathula

Di rector/Scientist'F' (C)
lntegrated Regional Office,

Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana.500 004.

two components:
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[a] Ecological Damage assessment and restoration: Assessment of

environmental / ecological damage with respect to air, water, noise,

soil/land, flora & fauna, occupation health and other environmental

attributes and preparation of Remediation plan.

[b] Penalty on the basis of Polluter Pay Principle:

. Where operation has not commenc ed: loh of the total project cost

incurred up to the date of filing of application along with

EIA/EMP report; [Ex: Rs.1 lakh for project cost of Rs. 1 Cr]

. Where operations have commenced without EC: \oh of the total
.I

project cost incurred up to the date of filing of application along

with EIA/EMP report PLUS 0.25% of the total turnover during

the period of violation. [Ex: For Rs.100 Cr project cost and

Rs.100 Cr total turnover, the penalty shall be Rs.1 Cr + Rs. 0.25

Cr : Rs. 1.25 Crl

It is pertinent to mention here that as per the provisions contained in the

Notification S.O. 1030 (E) dated 08.03.2018 and SoP issued by the

MoEF&CC vide Offrce Memorandum date d 07 .07 .2021, the violation

cases which lies under the jurisdiction of SEIAA shall be dealt/handled by

SEIAA.

The copy of notification S.O. 1030 (E) dated 08.03 .20218 and SoP vide

Office Memorandum dated 07.07.2021 is annexed as Annexure 3 and

Annexure 4 respectively.

vi. It is also humbly submitted that for additional information/ further

clarification, if any, with regard to the project in question, the Hon'ble

Tribunal is requested to implead the SEIAA, Telangana AS nece parfy

Tarun Kathula
. Director/Scientist,F, (C)

... lntegrated Regionar OfficL,
Ministry oI Environmenl Fo-est anO Ctimati Ciranoe

Aranya Bhavan, Hyderabad, fefangana-'s0d d-Oi'
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VERIFICATION

Tarun Kathula
Director/Scientist'F' (C)

I nteg rated Regionat Office,
Ministry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana.500004.

since it is the Competent Authority to carry out all the proceedings w.r.t

grant of EC to the project in question.

vii. In light of the aforesaid mentioned facts of the matter, the action taken

report may kindly be taken on record. It is submitted that the Hon'ble

Tribunal may pass appropriate order(s), direction(s) as deemed fit and

proper under the facts and circumstances of the present case.

Deponent
\

I, the above-named deponent do hereby solemnly affirm and state that the

contents of the aforesaid are true and correct to my personal knowledge and have

been derived from the official records maintained by the Respondent. No part of

it is false nor has anything material been concealed therefrom

Verified at Hyderabad on this l8th day of May, 2023

I

Deponent

Tarun Kathula
Director/Scientist'F' (C)

lntegrated Regional Office,
Ministry d Environmenl Forest and Climate Change

Rrantl*Sryan, Hyderabad, Telanggla'500 004
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MINUTES OF THE 29TH MEETING OF THE EXPERT APPRAISAL COMMITTEE 

(EAC) ON ENVIRONMENTAL IMPACT ASSESSMENT (EIA) OF RIVER VALLEY 
AND HYDROELECTRIC PROJECTS HELD ON 15TH JUNE, 2022 

 
The 29th Meeting of the EAC (River Valley and Hydroelectric Projects) organized 

by the Ministry of Environment, Forest & Climate Change, Indira Paryavaran 
Bhawan, Jor Bagh Road, New Delhi was held on 15th June, 2022 through video 

conference under the Chairmanship of Dr. K. Gopakumar. The list of Members 
participated in the meeting is at Annexure. 

 
Agenda Item No.29.1: 

 
Confirmation of the Minutes of the 23rd EAC meeting 

 
The Minutes of the 28th EAC (River Valley and Hydroelectric Projects) meeting held 

on 31st May, 2022 were confirmed. 
 

Agenda Item No. 29.2: 
 

Kishau Multipurpose Project 660 MW (4x165 MW) and 97076 Ha, in Chakrata 
and Shillai tehsil, Dehradun and Sirmaur, District of Uttarakhand and 

Himachal Pradesh by M/s Kishau Corporation Limited - Terms of Reference 
(TOR) - reg. 

 
[Proposal No. IA/UK/RIV/276905/2022; F. No. J-12011/09/2021-IA.I(R)] 

 
29.2.1  The proposal is for Terms of Reference to Kishau Multipurpose Project 660 

MW (4x165 MW) and 97076 Ha, in Chakrata and Shillai tehsil, Dehradun and 
Sirmaur, District of Uttarakhand and Himachal Pradesh by M/s Kishau Corporation 

Limited. 
 

29.2.2  The details of the project submitted by project proponent and ascertained 
from the document submitted are mentioned below:- 

 
i. Kishau Dam Project envisaged the construction of a 236 m high concrete 

gravity dam alongwith a 660 MW capacity power house across the river Tons, 
a tributary to the river Yamuna, for harnessing the vast monsoon flow of river 

Tons by storing and utilizing the regulated release thereof, for irrigation and 
power generation. 

 
ii. A 236 m high Roller Compacted Concrete gravity dam across river Tons in 

district Dehradun to provide a gross storage of 1824 Mm3 live storage 
available for irrigation and power generation as well as for drinking water 

supply will be more then 1324 MCM throughout the life of the reservoir. 
 

iii. A spillway with total width of 127 m would be located in the dam body having 
6 nos. bays each 17 m wide. The design discharge of spillway is 23019 m3/s. 

For energy dissipation, flip bucket type stilling basin with splitters has been 
provided. 
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iv. Four intake structures in the body of dam with four off taking unit penstocks 

of 5.0 m dia each. A surface power house on the left bank of the river with 
installed capacity of 660 MW (4 x165 MW). Over ground 400 kV pothead yard 

on the left flank, near the toe of the dam. 
 

29.2.3  The EAC during deliberations noted the following: 
 

The proposal is for Terms of Reference to the project for Kishau Multipurpose 
Project 660 MW (4x165 MW) and 97076 Ha, in Chakrata and Shillai tehsil, 

Dehradun and Sirmaur, District of Uttarakhand and Himachal Pradesh by M/s 
Kishau Corporation Limited. 

 
River Valley Projects are listed in S.N. 1(c) of Schedule of Environment Impact 

Assessment (EIA) Notification under Category „A‟ and to be appraised at Central level 
in the Ministry. 

 
The project proponent was not well prepared and was not able to give proper reply 

to the EAC regarding environmental sensitivity and other concerns related to 
ecological biodiversity. The EAC also took note on the Form-1 submitted on the 

PARIVESH portal, wherein, there is no details mentioned about the environmental 
sensitivity around the project site. The project proponent has not done study on 

alternate site analysis and no details submitted about the reservoir and command 
area.  

 
29.2.4 The EAC after detailed deliberation decided to return the proposal in present 

form with the request to submit following information. 
 

(i) Submit report on alternate site analysis. 
(ii) Study report on impact of proposed project on forest and wildlife. 

(iii) Report on impact and benefits of the proposed project. 
(iv) Revised Form-1 to be submitted along with the details of environmental 

sensitivity around 10 km of the project site. 
 

The proposal was therefore returned in present form. 
 

Agenda Item No. 29.3:  
 

Kopra Medium Irrigation Project (48.43 MCM) in an area of 1044.72 Ha at  
village Bagaspura Tehsil Rehli, District Sagar, Madhya Pradesh by M/s Water 

Resources Division No One Sagar – Terms of References (TOR) – reg. 
 

[Proposal No. IA/MP/RIV/241400/2021; F. No. J-12011/07/2022- IA.I (R)] 
 

The project proponent did not attend the meeting. The EAC therefore deferred the 
proposal. 
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Agenda Item No. 29.4:  
 
OA No. 180 of 2021 (SZ) in the matter of Baddam Raji Reddy & others Vs 

Union of India and others before the National Green Tribunal Southern Zone, 
Chennai regarding change the scope of flood flow canal and Gouravelli 

reservoir by increasing the capacity of canals and reservoir from 1.410 TMCs 
to 8.23 TMCs under Re-engineering of Indiramma Flood Canal project in 

Siddipeta District of Telangana State. 
 

29.4.1  The OA No. 180 of 2021 (SZ) in the matter of Baddam Raji Reddy & others 
Vs Union of India and others has been filed on 10.08.2020 before Hon‟ble National 

Green Tribunal Southern Zone, Chennai as the Irrigation & CAD Department of 
State of Telangana, issued orders for expansion of Gouravelli Reservoir, situated in 

Siddipeta District, from 1.410 TMCs to 8.23 TMCs without obtaining the prior 
environmental clearance from the MoEF&CC. The application has been filed 

regarding the proposal of „Re-engineering Indiramma Flood Canal Project‟ in 
Siddipeta District of State of Telangana to change the scope of flood flow canal and 

expansion of Gouravelli reservoir by increasing the capacity of canals and reservoir 
from 1.410 TMCs to 8.23 TMCs. 

 
        In this context, the Hon‟ble NGT vide order dated 13.08.2021 constituted a 

Joint Committee and directed to conduct a site visit in order to find out whether 
there is any violation committed. Accordingly, the Joint Committee site visit was 

conducted by Dr E. Arockia Lenin, Scientist „C‟, IRO, MoEF&CC, Hyderabad; Shri P. 
S. Kutiyal, Member, GRMB, Hyderabad and Shri M. Ramesh Kumar, Director, CWC, 

KGBO, Hyderabad on 22.09.2021 and filed the report on 29.09.2021.The Joint 
Committee Report was received in the Ministry on 24.11.2021. It was noted the that 

as per the findings of the report, EIA Notification 2006 has been violated. It further 
mentions that Change in scope of project are reservoir capacity from 1.41 TMCft 

capacity to 8.23 TMCft, increase in the pump house capacity and feeder canal and 
the irrigation being envisaged to the same area. Due to this enhancement of 

capacity, the area of submergence will increase from 769.25 ha to 1566.8 ha, with 
an increase in partially submerged villages from 2 to 6 with number of Project 

displaced families (PDFs) increase from 937 to 1104. Moreover, the scope of the 
project was also changed without obtaining necessary fresh appraisal and the 

committee also suggested a compensation of Rs. 2 Crores. 
 

      Further, the Ministry vide letter dated 07.01.2022 issued a Show Cause 
Notice to Flood Flow Canal project from Sri Rama Sagar District, Telangana and 

thereafter, an affidavit was filed on behalf of the MoEF&CC in the NGT, Chennai on 
23.01.2022 in compliance of the NGT order dated 20.12.2021. In response of the 

same the project proponent vide letter No. 
ENC(G)/SE(P&M)/DCE(GB)/OT3/AEE7/NGT dated 27.01.2022 submitted response 

against the Show cause notice issued by the Ministry and following is stated: 
 

“….. the environmental clearance is accorded to Flood Flow Canal project from 
SRSP to irrigate an ayacut of 2,20,000 acres with utilization of 20 TMC of flood 

water from Godavari river. Hence the enhanced capacity is well within the limits of 
the boundaries in which EIA was done and clearance was issued in 64th TAC 

meeting conducted in 1996 and 128th TAC meeting conducted in 2016. Further it 
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has also made submissions against the non-compliances as observed in the Joint 

Committee report dated 29.09.2021… …” 
 

29.4.2  Thereafter, the Hon'ble NGT vide final order dated 10.02.2022, disposed off 
the matter with following directions to the Ministry: 

 
“…….. 49.Under such circumstances, we feel that the application itself can be 
disposed as follows:- 
 

      The contention of the contesting respondent, namely, State of Telangana, that 
the application is not maintainable and barred by limitations is rejected and we hold 
that the application is maintainable and within limitation. Since the Ministry of 
Environment, Forests and Climate Change (MoEF&CC) has taken cognizance of the 
alleged violations said to have been committed by the State of Telangana and initiated 
proceedings under Section5 of the Environment (Protection) Act, 1986 by issuing show 
cause notice, we feel that there is not necessity for this Tribunal to proceed with the 
matter and leave open the regulators to take appropriate action against the project 
proponent on the basis of the enquiry to be conducted by them which must also 
include revisiting on the question of environmental compensation considering the 
gravity of the violations committed, on account of the proceeding with the project by 
the project proponent and also the conduct of the project proponent both the present 
and past in respect of this project as well as other projects undertaken by them and 
violation of the EIA Notification, 2006, the nature of damage caused and cost of 
restoration required while assessing the environmental compensation and pass 
appropriate orders m accordance with law without much delay. 

 
        Since Ministry of Environment, Forests and Climate Change (MoEF& CC) has 
come to the conclusion on the basis of the material collected by them that the present 
project requires further environmental clearance, the State of Telangana is restrained 
from proceeding with the project further till the proceedings initiated by the Ministry of 
Environment, Forests and Climate Change (MoEF& CC) is completed. If the project 
proponent makes an application for including the change of scope and apply for 
Environmental Clearance (EC) the same should not be granted by way of an 
amendment for existing EC and the entire process will have to be reassessed afresh 
as has been observed by the Hon'ble Apex Court in (Key Stone Realtors Vs. Anil V. 
Tharthare (2020) 2 sec 66. Ministry of Environment, Forests and Climate Change 
(MoEF&CC) is also at liberty to conduct further enquiry regarding the nature of 
damage caused and also the cost required for restoration of damage caused to the 
environmental and reassess the compensation to be recovered from the State of 
Telangana. The Ministry of Environment, Forests and Climate Change (MoEF&CC) is 
directed to complete the process of the enquiry as early as possible at any rate within 
a period of four months and submit the further action taken report before this Tribunal 
after the expiry of four months has to be fixed by this Tribunal. As regards the remedy 
of the applicant regarding the non¬ availability of the benefits under Right to Fair 
Compensation and Transparency in Land Acquisition, Rehabilitation & Resettlement 
Act, 2013 to approach the appropriate authorities are left open. If the Rehabilitation 
and Resettlement (R & R) is also part of the conditions of Environment Clearance (EC), 
then Ministry of Environment, Forests and Climate Change(MoEF&CC) are also at 
liberty to consider those violations and necessary directions can be given in 
accordance with law to comply with those conditions by the project proponent and 
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take appropriate action if those conditions are not properly complied with on the basis 
of the further direction issued by the Ministry of Environment, Forests and Climate 
Change (MoEF&CC) in this regard…… 
 
29.4.3 The EAC during deliberations observed that based on fact submitted by the 

project proponent and report of the Joint Committee, it has been confirmed that the 
project involves violation and the project will be appraised by the EAC as per the 

standard Operating Procedure (SoP) for identification and handling of violation cases 
under EIA Notification, 2006 mentioned in OM dated 7.07.2021. 

 
         The EAC therefore, suggested the project proponent to submit the proposal a 

fresh at PARIVESH portal for terms of reference (ToR) under violation category. 
 

*** 
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ANNEXURE 

ATTENDANCE 
 

Sr. 

No
. 

Name & Address Role Attendance 

1.  Dr. K. Gopakumar Chairman P 

2.   Dr. N. Lakshman 
 

Member P 

3.  Dr. A. K. Malhotra Member P 

4.  Dr. UdayKumar R.Y. Member  P 

5.  Shri Sharvan Kumar Member P 

6.  Dr.J. A. Johnson Representative of WII P 

7.  Dr.A. K.Sahoo Representative of CIFRI P 

8.  Shri Yogendra Pal Singh Member Secretary P 

9.  Dr Saurabh Upadhyay Scientist C, MoEF&CC P 

 
*** 
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F. No. 22-21/2020-IA.III

Government of India

Ministry of Environment, Forest and Climate Change 

Impact Assessment Division 
***** 

Office Memorandum 

Indira ParyavaranBhawan 

Jor Bagh Road, Aliganj 

New Delhi- 110003 

sujit. baju@gov.in 

Date: 7th July, 2021 

Subject: Standard Operating Procedure (SoP) for Identification and handling of 

violation cases under EIA Notification 2006 in compliance to order of 

Hon'ble National Green Tribunal in O.A. No.34/2020 WZ - Regarding. 

The Ministry had issued a notification number S.O.804(E), dated the 

14th March, 2017 detailing the process for grant of Terms of Reference and 

Environmental Clearance in respect of projects or activities which have started the 

work on site and/ or expanded the production beyond the limit of Prior EC or changed 

the product mix without obtaining Prior EC under the EIA Notification, 2006. 

2. This Notification was applicable for six months from the date of publication i.e.

14.03.2017 to 13.09.2017 and further based on court direction from 14.03.2018 to

13.04.2018.

3. Hon 'ble NGT in Original Application No. 287 of 2020 in the matter of Dastak

N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same

subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central

Ground Water Authority &Ors., vide order dated 03.06.2021 held that "( ... ) for past

violations, the concerned authorities are free to take appropriate action in

accordance with polluter pays principle, following due process'.

4. Further, the Hon'ble National Green Tribunal in O.A No. 34/2020 WZ in the

matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and

ors., vide order dated 24.05.2021 has directed that " ••• a proper SoP be laid down

for grant of EC in such cases so as to address the gaps in binding law and

practice being currently followed. The MoEF may also consider circulating such

SoP to all SEIAAs in the country".

5. Therefore, in compliance to the directions of the Hon'ble NGT a Standard

Operating Procedure (SoP) for dealing with violation cases is required to be drawn.The

Ministry is also seized of different categories of 'violation' cases which have been
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TELANGANA STATE POLLUTION GONTROL BOARD
Regional Oftice, Door No: 6-2-166/A, Subashnagar, Nizamabad - 503 002w\t7z

1r.No.1527ITSPCB/RO-NZB/EPHI2023- 538 Date: l1 -09-2023

To,

The lntegrated Regional Office,
Ministry of Environment, Forests & Climate Change,
3'd Floor, Aranya Bhawan, Opp. RBl, Saifabad,

Hyderabad - 500004.

Sir / Madam,

Sub:- TSPCB-RO-NZB- EPH - I&CAD Department - Flood Flow Canal prolect

from Sri Ram Sagar project with expansion of Gouravelly Reservoir from

1.410 TMC to 8.230 TMC having its components of head regulator at the

foreshore of Sri Rama Sagar project with approach channel, Flood Flow

Canal (SRSP) & Reverse lift pump house at Mupkal (V&M) of Nizamabad

District - Environmental Public Hearing to be held on 18.'10.2023 at
10.30 AM - Display of information to the public - Requested - Reg.

G.Laxman Prasad, M.Tech.,
Environmental En rneer

Tele - Noi 08462-237774
e- mail: ee-nzb-tspcb@telangana.gov.in

b

\so

Ref:-

Further, it is to submit that the Gouravelly Reservoir under Flood Flow Canal

Project was initially proposed with 1 .410 TMC of capacity near Gouravelly (V),

Akkannapet (M), Siddipet District and after formation of Telangana state the capacity of

Reservoir was enhanced to 8.230 TMC.

As per EIA Notification' 2006 and its subsequent Amendment dated 28.04.2022 the

proposed project comes under River valley category of Schedule-l(c) and considered at

SEIAA, Telangana.

sr,P
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,&,4,rt
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1) Letter from Superintending Engineer, lrrigation Circle-1 , LMD Colony'

Karimnagar received by this office on 05.09.2023.
2) Note file approved by the District Collector, Nizamabad District for

conduct of Public Hearing on 06.09.2023.

-o0o-

It is to submit that, the lndiramma Flood Flow Canal Project (IFFC) envisages

diversion of flood water from sri Rama Sagar project (sRSP) is conceived with an

objective of irrigating 2,2o,ooo acres of ayacut in the drought prone areas of erstwhile

districts of Karimnagar, warangal and Nalgonda (present districts Peddapalli, Rajanna

Sircilla, Jagitial, Karimnagar, Siddipet, Hanumakonda and Jangaon) in Telangana region.
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ln this regard, Superintending Engineer, lrrigation Circle-1, LMD Colony,

Karimnagar has submitted a letter along with ToR issued by the SEIAA of Telangana

MoEF&CC, Gol vide letter Dated 15th February, 2023 and Draft ElA, Executive summaries

to conduct Public Consultation for the project component pertaining to Nizamabad District

i.e Head regulator at the foreshore of Sri Rama Sagar Project with approach channel,

Flood Flow Canal (SRSP) & Reverse lift pump house at Mupkal(V&M), Nizambad District.

ln the process of issue of Environmental Clearance, it is required to conduct

"Environmental Public Hearing" on the above project to discuss on environmental related

issues and to receive suggestions, opinions, views, comments, objections etc. from

concerned persons / organizations. The proposed Environmental Public Hearing will be

held on 18.10.2023 at 10.30 AM at Venue: Pump house premises of Mupkal(V&M),

Nizamabad District and will be presided over by the Collector & District Magistrate or His

representative. A press notification on Public hearing will be issued in Telugu & English

daily news papers at least 30 days before the scheduled public hearing date to receive

Suggestions, views, comments and objections of the public on Environmental lssues, if

any.

Further, I am herewith submitting copies of the Executive Summaries (English & Telugu),

Draft EIA of the above said project, along with a soft copy in a CD for kind information to the
pu blic.

Hence, it is requested to make necessary arrangements for easy accessibility of

above reports and CD to the concerned persons / Organizations.

urs faithfully,

N&E-Ti{v iRC'r{ irlEN-it\
RN ENT

N

I. S. Pr,llutioir '.1ci"llci i;oard

RcgiorrirlOf f icc, Nizan rabad

Encl: 1. Executive Summaries (English & Telugu),
2. Draft EIA & CD.

l,IL
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L-11011/11/2021-IA-I (RV)
Government of India

Ministry of Environment, Forest & Climate Change
(Impact Assessment Division)

****
2nd Floor, Agni Wing,

Indira Paryavaran Bhawan,
Jor Bagh Road,

New Delhi-110003
Tele: 011-20819283

E-mail: saurabh.upadhyay85@gov.in  
 

Date: 27th September, 2023
 

To,
          Deputy Director General of Forests (C)
          Integrated Regional Office, Hyderabad
          3rd Floor, Room No. 309, Aranya Bhawan, Opp. RBI, Safiabad
          Hyderabad, Telangana – 500 004
          E-mail: iro.hyderabad-mefcc@gov.in         

 
Sub:   Original Application No. 56 of 2023 in the matter of Baddam
Bhaskar Reddy and Ors. vs Union of India & others tagged with
Miscellaneous Application No. 4 of 2023 in Original Application No. 180
of 2021 in the matter of Baddam Raji Reddy and Ors. vs Union of India
& others before the Hon’ble National Green Tribunal (SZ), Chennai-
Compliance of Hon’ble NGT order dated 28.08.2023-reg.

 
Sir,

 This is with reference to the aforesaid subject matter, wherein it was
contended that the construction of the impugned project, namely, "Expansion of
Gouravelli reservoir, from 1.410 TMC to 8.23 TMC, which is one of the reservoirs
proposed to be constructed by the Project Proponent under the Flood Flow canal
Project (FFC Project)" requires Environmental Clearance under list 1(c) of the
schedule in EIA Notification, 2006. Further, it was also alleged that the State of
Telangana is in gross violation of the provisions of EIA Notification, 2006 and final
order dated 10.02.2022 passed in OA No 180 of 2021 by this Hon’ble Tribunal
wherein it was directed to not continue with the construction of the project without
obtaining fresh EC. The SEIAA, Telangana has accorded Terms of Reference vide
letter dated 15.02.2023. (copy enclosed).

2.      In the aforesaid matter, the Hon’ble Tribunal vide its order dated 28.08.2023
(copy enclosed) have passed the following directions:

"The MoEF&CC is the authority to issue an Environmental Clearance in this
case, as it involves the interstate river project. Therefore, we direct the
MoEF&CC to furnish a detailed report, including the satellite images of the
project site taken from the year 2022 and in particular, after the orders of this
Tribunal in Original Application No.180 of 2021 (SZ) [Baddam Raji Reddy &
Ors. vs. Union of India & Ors.] and institution of this Original Application and
the progress made by the project proponent. Let the MoEF&CC also mention

L-11011/11/2021-IA-I(RV)

I/54175/2023
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about the action taken by them, as admittedly, the application for grant of
Environmental Clearance is pending with them under the violation category.

The matter is now fixed for 04.10.2023.”

3. In view of the above, it requested to obtain the coordinates of the project site
and get the high resolution satellite images of the project site from the year
2022 onwards for the following dates from National Remote Sensing Centre,
Indian Space Research Organization, Telangana and submit the same at
earliest by 29.09.2023:

i. 01.02.2022 [prior to the order of the Hon’ble NGT (SZ) in OA No 180 of 2021]

ii. 10.02.2022 [on the date of the order of the Hon’ble NGT (SZ) in OA No 180
of 2021]

iii. 01.03.2022, 01.09.2022 and 01.03.2023 [after the orders of the Hon’ble NGT
(SZ) in OA No 180 of 2021]

iv. 04.05.2022 [on the date of the institution of OA No. 56 of 2023]

v. 01.07.2023 and 01.09.2023 [after the institution of OA No. 56 of 2023] 

4.       This issues with the approval of the Competent Authority.

Yours faithfully,
 
 
 

  Dr Saurabh Upadhyay
Scientist C

Encl.as   above                                                                          
 
Copy to:

i.  The Director, National Remote Sensing Centre, Government of India
Annaram Village, Road, Shadnagar, Telangana–509216 Phone: 040-
23884001, 08542225500, Email ID: director@nrsc.gov.in.

ii. The Chairman, Telangana State Pollution Control Board, NH65, MRF
Colony, RC Reddy Colony, Ramachandra Puram, Hyderabad – 502032
Phone: +91-(040)23815630 Email ID: chief.advisor@telangana.gov.in; ms-
tspcb@telangana.gov.inGuard file.
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